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   BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
 

In the OA No. 104/2018 
 

Shivpal Bhagat & Ors Versus Union of India & Ors 
 
 

Status Report by Oversight Committee appointed by Hon’ble NGT vide order dated  
 

27.02.2020  
 
 

   Date- 07.04.2021 
 

 

 
Hon’ble NGT vide its order dated 27.02.2020 in OA No 104/2018 has accepted the 

recommendations of the report submitted by its committee on 15.10.2019 in the same 

matter and directed this committee to serve as an Oversight Committee for the 

implementation of the recommendations as per Hon’ble NGT orders. The 2nd status 

report was submitted by the oversight committee on 17.11.2020 which was heard by 

Hon’ble NGT on 20.11.2020 and accordingly order was issued to induct collector 

Raigarh as member of the committee and also to consider the suggestions given the 

applicant by way of written submission filed on 18.11.2020, inter-alia to the effect that 

contaminated sites be seen, fly ash dumping in low lying areas be ensured and such 

dumping should not be in unscientific manner. The legacy fly ash dumps be remediated. 

Air and land pollution due to fire in coal mines be remedied. Coal transportation by 

trucks must be done on scientific basis and transportation by conveyor belts be 

preferred. Road maintenance be improved. Continuous Ambient Air Quality Monitoring 

Stations (CAAQMS) be installed. Steps be taken for recharge of the ground water. 

Water supply to the concerned villages be provided by pipes. In compliance of Hon’ble 

NGT order dated 20.11.2020 (Annexure-I), the 3rd virtual meeting of over sight 

committee was conducted on 27.11.2020. Copy of the minutes of this meeting is placed 

at Annexure-II.  

 
As decided in the meeting, 3rd field visit of Gharghoda and Tamnar area in Raigarh 
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was conducted during 15-17th March 2021 to address the suggestions given by the 

applicant by way of written submission filed on 18.11.2020 and to assess progress on 

the ground in terms of compliance with short term recommendations. The Oversight 

committee has conducted meeting with applicant on 15.03.2021 in the meeting hall of 

Collector Raigarh.  Sh. Bhim Singh, IAS, Collector Raigarh was also with other 

members of the Oversight Committee. As decided in the meeting on 27.1.2020 Sh. 

Shivpal Bhagat, (Applicant) was informed about schedule of the meeting through e-mail 

on 12.03.2021 and through phone on 15.03.2021. Copy of the mail is placed at 

Annexure-III. Three applicants out of six have attended the meeting viz  Sh. Sriram 

Gupta S/O Mansha Ram Gupta (Applicant 4), Ms. Rinchin D/O Bina (Applicant 5) and 

Janki Sidar W/o Bharat Sidar (Applicant 6). 

  

 

All three applicants were then invited to join the Oversight Committee in its field visit 

on 15th and 16th March 2021. Contaminated sites and fly ash disposal sites shown by 

the applicant were listed and course of action decided / recommended by the committee 

has also been recorded in field visit report. Copy of the field visit report is placed at 

Annexure-IV.     

 

The compliance status of short term and long term measures are presented as 

under-   

 

S. 
No. 

Orders of the Hon’ble NGT from 
recommendations in the report,  

November 2019 

Compliance Review Status as on 
15.03.2021 

01 Short term measures 
a) Requiring all coal mines in Raigarh 

district to accept fly ash for disposal 
through OB dump and back-filling. 
(Action by respective Coal mine 
companies). 

 Two SECL mines (IV/2,3) and one 
JPL mine (IV/1) are accepting fly 
ash. Letters were issued to SECL 
Chaal OC, Monnet Ispat, HINDALCO 
Limited and M/s Ambuja Cement Ltd. 
M/s HINDALCO mines informed 
about no OB dump because of 
continuous back filling of mined area 
with OB as per Approved mining 
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plan. M/s Monnet Ispat Mines has 
been taken over by SECL. No 
response received from M/s Ambuja 
Cement Limited.  
MoEF &CC vide its notification dated 
28th August 2019 has modified the 
conditions stipulated in the EC of 
TPP and coal mines in line with the 
fly ash notification and subsequent 
amendment. It has been mentioned 
in point no 7 that ministry has 
stipulated the conditions which 
prohibited the use of fly ash in 
abandoned mines/low lying area/ soil 
conditioner in agriculture following 
the guide lines prepared by CPCB. 
 
Accordingly CECB shall amend 
the consent conditions of all TPP 
and Coal Mine.  
 

More over CEA vide its letter dated 
14.02.2020 has informed about 
declaration of abandoned mines on 
recommendation of task force. The 
list includes 24 abandoned OC 
mines of Chhattisgarh to be used for 
filling of fly ash generated from TPP. 
The committee has suggested to 
Chairman, Chhattisgarh Environment 
Conservation Board for constitution 
of State Level Committee to decide 
the mode and quantity of fly ash to 
be disposed in working/ abandoned 
mines/quarries in the State. The 
same committee may also look after 
the fly ash disposal issues in Raigarh 
also on priority. Copy of the letter 
issued to Chairman, CECB, Raipur, 
is placed at Annexure-V.  
Action from CECB is awaited.   

 
b) Given the seriousness of improper fly 

ash dumping in low lying areas, and the 
practical difficulty in rigorously 
monitoring the implementation of the 
recent SOP in the field, no further 

District Collector of Raigarh has 
issued letter to concerned 
department for directing all gram 
panchayats for not issuing any NOC 
to use low lying area for disposal of 
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disposal of fly ash in low-lying areas by 
TPP/CPP companies to be permitted 
and all Gram Panchayats in Raigarh 
district to be directed to stop issuing 
NOCs for the same. 

Fly Ash. During visit of the 
committee, disposal of fly ash in low 
lying area was observed but seems 
to be disposed before issue of the 
order by the collector. 
As per preconditions of SOP 
Power plant/ land owner/agency 
shall obtain statutory permission 
from regulatory authorities such 
as SPCB as per requirement. 
 
CECB is to submit list of the 
locations of low lying areas being 
used or earlier used for unscientific 
disposal of fly ash for which 
permission has been granted by 
local administration after getting 
NOC from CECB. 

c) Requiring that whatever coal is being 
supplied to JPL and JSPL from Gare 
Palma IV/2&3 should be transported 
through the already existing closed 
conveyor belts and no such coal 
transport should be allowed via trucks. 
(Action by SECL). 

It was informed by Regional officer 
CECB, Raigarh that Jindal Power 
limited (JPL) has received 44,25,66 
MT coal in 2019-20 and 40,24,274 
MT coal in 2020-21 through 
conveyor belt. 

d) Establishment of monitoring cell by 
PHED to monitor water quality being 
used by the residents of villages and 
provide pre – treatment facility and 
removal of geogenic contaminants and 
anthropogenic contaminants before its 
use  as   drinking  water.  Specifically, 
the quality of water treatment in the 
mine-supported water supply system in 
village Kondkhel needs to be ensured 
by PHED as per drinking water norms. 

PHED Raigarh has informed that 
water testing laboratories are 
functional at Gharghoda and Raigarh 
for testing of drinking water quality of 
the area. Moreover 12 hand pumps, 
02 Power pumps and 01 tap water 
supply have been provided in 
Kondkel area. The residents of the 
village has informed about frequent 
lowering of ground water table due to 
UG mining activity. Representative of 
the PHED was also in concurrence 
with the observation of the villagers. 
In order to ensure regular and good 
water quality to villagers the 
committee has directed M/s Hindalco 
to provide tape water in village and 
ensure quality of water in 
coordination with PHED Raigarh. 

M/s Hindalco has submitted detail of 
mine quantity generation and its 
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mode of treatment to committee. 
PHED is to submit the quantity of 
water required for kondkhel village.  

The committee has also suggested to 
obtain details from Central Ground 
Water Authority about water recharge 
points provided by the coal mines at 
the time of obtaining NOC.  

e) Installation of adequate number of 
CCTV and CAAQM stations in coal 
mining area. Proper records under 
CCTV coverage shall be maintained by 
coal mines to ensure movement of 
covered trucks loaded with coals and 
regular and comprehensive operation of 
sprinklers in coal zone, stockyard and 
all mine roads. CAAQMS shall be 
connected to CECB/CPCB server, and 
also displayed on the mine gates for 
public information. (Action by respective 
coal mine companies). 

As per field report by CECB, RO, 
Raigarh it seems that CCTV has been 
installed by M/s HINDALCO 
Industries, SECL Gare Palma IV/2 & 
3, SECL Chhal. SECL Gare Palma 
IV/1. At the time of visit M/s Monnet 
Ispat Mines were not found 
operational. 

 

In case of installation of CAAQMS 
committee has instructed Member 
Secretary, Chhattisgarh Environment 
Conservation Board to issue directions 
to all coal mines for installation of 
CAAQMS and its connectivity with 
CPCB/CECB server. Copy of the letter 
is placed at Annexure-VI. Status of 

the same is awaited from MS, CECB, 
Raipur. 

f) Proper repairing and maintenance of 
roads both inside and outside the mine 
area to ensure smooth movement of 
trucks and other load carrying vehicles. 
(Action by Public Works Department 
and respective mining companies). 
Indian Railways to be directed to submit 
a time-bound action plan for 
commissioning of the railway line in 
Tamnar and Gharghoda blocks to 
ensure all coal transportation by rail. 

EE PWD, Raigarh Sh R K Kharma has 
informed the committee about 
requirement of immediate construction 
of approximate 111 Km CC road 
(Raigarh to Dharmajay Garh about 76 
Km and Punjipatra to Milupara about 
35 Km) but due to budget constraint 
the work is pending since last several 
years. 
 
Letter issued to PS, PWD, S-1/03, 
Mahanadi Bhawan, Raipur by this 
office vide number RDB/ NGTOA-
104/2018/553 dated 07.09.2020 and 
6.01.2021 to sanction Rs. 335 crore 
for construction of 111 km CC road. 
 
No response has been received 
from PS, PWD, Chhattisgarh 
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Government. 

 
IRCON International Limited, in 
reference to our letter dated 
07.09.2020 has informed that 44 Km 
Railway line work from Kharsia- 
Gharghoda- Korichhapar has been 
completed and started transportation 
of coal. Work for 14 km rail line from 
Gharghoda- bhalumuda- Gare Palma 
will be completed by June 2021. 
IRCON has to construct 05 numbers 
of coal siding in Tamnar and 
Gharghoda area for increasing rail 
coal transportation.  

Compliance in Progress. 

g) Proper and free health care facilities 
with multispecialty treatment system 
may be provided in all coal mine-
adjacent villages as per the 
recommendations of the committee 
report of 14.6.2019 in the Dukalu Ram 
(OA 314/2014 CZ) case. (Action by 
respective coal mine companies). 

Mitigation measure for health issues 
is to be overseen by the Principal 
Secretary, health, Govt. of 
Chhattisgarh. For this purpose, the 
existing arrangements in the local 
areas may be reviewed and further 
strengthened to meet the 
requirements. The Principal 
Secretary Health, Govt. of 
Chhattisgarh is at liberty to issue 
appropriate directions to the 
concerned project proponents also 
for their initiatives out of CSR funds. 
Collector Raigarh has assured to 
arrange the required medical 
facility in the area by way 
arranging health screening camps 
in all villages within next few 
months.  

h) Strict vigilance by MOEF&CC for green 
belt development compliance as per EC 
conditions 

MoEF&CC has issued letters to all 
coal mines for submitting updated 
status of green belt developed. 
Responses received are being 
compiled and submitted in next 
meeting of the committee. 

i) We also recommend that no further 
conversion of UG mines to Open Cast 
mines be permitted in Tamnar and 
Gharghoda, keeping in mind the 

Letter was issued in September 
2020 to MoEF&CC (IA-Coal) for 
implementation of restriction on 
conversion of UG coal mines to OC 



Status Report by Oversight Committee (07.04.2021) Page 7 
 

environmental costs in terms forest 
loss, major noncompliance in pollution 
control and social cost(rehabilitation). 

coal mines in Tamnar and Garghoda 
area of District Raigarh. MoEF&CC 
representative in the committee has 
now sent follow-up e-mails to IA 
division reiterating these 
recommendations.    

02 LONG TERM MEASURES 

a) Commissioning a detailed and 
comprehensive environmental load 
carrying capacity study (as mentioned 
in NGT order), to be carried out by a 
reputed environmental research 
institute over a 24 month period. 

CECB vide its letter dated 
31.03.2021 has invited proposal 
from NEERI, Nagpur for conducting 
Carrying capacity study in Tamnar & 
Gharghoda Blocks of District 
Raigarh. The Technical and 
Commercial proposal is to be 
provided by NEERI, Nagpur within 
15 days. (Annexure-VII)  

 Mode of commissioning of this study 
may please be decided by the Hon’ble 
NGT and necessary directions may 
please be issued accordingly 

b) To reduce the pollution and other 
impacts caused by road transport of 
coal and other minerals directions may 
be issued that coal transport by road 
from coal mines or to thermal power 
plants in these two blocks will be 
permitted only for 1 year, after which 
transport must be done by rail of closed 
conveyor belt. 

As per report obtained from SECL it 
is evident 35% increase in daily 
average dispatch by rail in 
comparison to the FY-2019-20 after 
construction of new rail line between 
Kharsia-Gharghoda- Korichhapar. 
Coal dispatch from Korichhapar 
railway siding commenced in the FY-
2019-20. 

SECL and IRCON shall submit 
detail about total transportation of 
coal through Rail in FY-2020-21. 

c) Condition of green belt development 
may be incorporated at TOR stage of 
EC application to ensure that green belt 
work shall be in place at the time of final 
presentation for obtaining EC, which 
shall be verified by MoEF&CC. Further 
while granting TOR, EAC should specify 
the location of the green belt to provide 
buffer between coal mine and human 
settlements and specify sufficient width 
of the green belt for the same. 

Copy of Hon’ble NGT order dated 
27.02.2020 has been sent to IA-Coal 
on 18.09.2020 for further necessary 
action by MoEF&CC. 
 
Continued non-compliance of green 
belt conditions from EAC of coal is 
observed. Strict monitoring and 
follow up action by MoEFF&CC is 
required.  

d) Ministry of coal be directed to include 
the necessary provisions to ensure the 
acceptance of fly ash in coal mines for 

Pursuant upon long deliberations by 
CPCB, Central Electricity Authority, 
NTPC and Ministry of Coal through 
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disposal through OB dump and 
backfilling as per fly ash notification 
of2009. 

Task Force, list of 24 abandoned OC 
mines of Chhattisgarh had been 
submitted to be used for filling of fly 
ash generated from TPP including 3 
in Gare Palma Block. Of these 3 only 
01 is actually feasible.  

No progress reported from CECB 
for constitution of the State Level 
Committee as proposed. 

No progress reported by CMD, 
SECL, Bilaspur in spite of several 
communications from CECB, 
CPCB and Collector, Raigarh.  

 

 

FIELD OBSERVATIONS- 

1. Pursuant upon long deliberations by CPCB, Central Electricity Authority, NTPC 

and Ministry of Coal through Task Force, list of 24 abandoned OC mines of 

Chhattisgarh has been submitted to be used for filling of fly ash generated from 

TPP. The committee has written to Chairman, CECB, Raipur for constitution of 

State Level Committee for management of fly ash disposal in the state with 

implementation of SOP notified by CPCB. The co-operation of SECL is not 

satisfactory as many applications of TPP of Tamnar  & Gharghoda area are lying 

unattended by SECL. 

 
2. District collector, Raigarh has issued letter to concern departments for directing 

all gram panchayats for not issuing any NOC to use low lying area for disposal of 

Fly ash. During visit unscientific disposal of fly ash were observed at 1) Outside 

TRN Power ash dyke (By TRN Energy Private Limited) , 2) In Tenda village (By 

TRN Energy Private Limited) , 3) Outside the Mahaveer Energy ( By Mahavir 

Energy & Coal beneficiation Limited). Onsite observations reveal it as legacy fly 

ash dump. 

 
3. PHED, Raigarh has proposed drinking water supply scheme (Rs. 1270.41 Lakh 

project cost) for 10 mining effected villages of Tamnar Block. The details 
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submitted by PHED, Raigarh was verified in Kondkel Village and found 

insufficient with respect to population of the village. The representative of PHED 

present during visit of the committee has informed that PHED has established 04 

hand pumps, 04 Power pumps and 01 tap water supply have been provided in 

Kondkel area. The residents of the village has informed about frequent lowering 

of ground water table due to UG mining activity. Representative of the PHED was 

also in concurrence with the observation of the villagers. Hence it has been 

decided by the committee to obtain data of ground water recharge system in 

Gharghoda and Tamnar area, from central ground water authority, Raipur along 

with data of annual ground water level in the area. 

 
4. Installation of CCTV system in mines of the area was reported complied by all 

mines whereas its proper operation and recording is to be ensured by SECL in its 

all mines located in Chhal and Gare Palma. RO CECB Raigarh was requested to 

physically verify the status of transport of coal in properly covered manner.  

 
5. EE PWD, Raigarh has informed the committee about immediate construction of 

approximate 111 Km CC road (Raigarh to Dharmjaigarh about 76 Km and 

Punjipatra to Milupara about 35 Km) but due to budget constraint the work is 

pending since last several years.  An amount of Rs. 335 Crore may be required to 

complete the construction of CC road in the area of Tamnar and Gharghoda. 

Hon’ble NGT in its order dated 20.11.2020 (point 5) has instructed PS, PWD to 

sanction the required fund and ensure execution before March 2021. During field 

visit execution of the work was not observed, hence the issue was further clarified 

with EE, PWD, Raigarh who informed as under-  

 Main high way connecting Raigarh to Dharamjaygarh has now been 

included in National Highway Scheme 

 Stretch from Chhal mines to Gharghoda has been approved for two 

lane 

 Stretch from Punjipatra to Milupara via Tamnar not yet approved. 

 

In view of the above committee has instructed to EE, PWD, Raigarh to 
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identify badly damaged patches in this stretch and prepare a budget and get same 

approved so as to complete the work within three months. Stretch from Punjipatra 

to Milupara via Tamnar has also to be taken on highest priority because of the 

heavy traffic load on this route. 

 

IRCON International Limited, has informed that work for 14 km rail line from 

Gharghoda – Bhalumuda – Gare Palma will be completed by June 2021. IRCON 

has to construct 05 numbers of coal siding in Tamnar and Gharghoda area for 

increasing rail coal transportation. As on date of committee visit IRCON has 

completed 04 coal siding and made 01 siding operational. As per data received 

from major mining company of the area i.e. SECL, it is reported that 35% coal 

transport increase has been observed in comparison to last financial year 2019-

2020. (Annexure-VII) It is assumed that coal transport by rail may increase by 

50% in addition to earlier transport after completion of the project. 

SECL and IRCON shall submit detail about total transportation of coal 

through Rail in FY-2020-21. 

 
 

6. CECB vide its letter dated 31.03.2021 has invited proposal from NEERI, 

Nagpur for conducting Carrying capacity study in Tamnar & Gharghoda Blocks of 

District Raigarh. The Technical and Commercial proposal is to be provided by 

NEERI, Nagpur within 15 days. (Annexure-VII)  

 

7. The committee has also discussed the issues in meeting with Collector, Raigarh 

to expedite the required development as directed by Hon’ble NGT in its order. The 

outcome of the meeting has been considered in the recommendations. 

 
8. In order to make information of the Oversight Committee’s work public domain, 

Collector Raigarh agreed to host a webpage on the Raigarh District website and 

directed the District information officer (Raigarh) to coordinate with the committee 

regarding the same. 
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In view of the above field observations, the recommendations of Oversight 

Committee are as under- 

 

RECOMMENDATIONS - 

 

1. Chhattisgarh Environment Conservation Board shall prepare list of areas where 

unscientific disposal of fly ash has occurred with specific remark of status about 

permission granted.  

2. Chhattisgarh Environment Conservation Board shall also generate data about 

total quantity of coal mined in Raigarh, total quantity of coal being used by the 

industries in Raigarh and quantity of locally mined coal available for TPPs and 

other industries of Raigarh. 

3. In order to ensure development of health facilities in the villages of mining 

affected areas, Principal Secretary, Health Chhattisgarh Government may be 

advised to keep informing the Oversight Committee about development made in 

health facilities.  

 

4. Hon’ble NGT may like to direct Principal Secretary, PWD, Chhattisgarh 

Government to sanction budget for 111 km road from Raigarh to 

Dharamjaygarh and  Punjipatra to Milupara via Tamnar and ensure its 

execution within three months. In this context time bound action plan shall be 

submitted to ensure timely execution of the work. 

 
5. Directions from Hon’ble NGT may also be issued to Chhattisgarh Environment 

Conservation Board, Raipur for constitution of State Level Committee to look in 

to Scientific Utilization of fly ash in the Chhattisgarh State. 

 
 

 
6. Directions from Hon’ble NGT may also be issued to CMD, SECL, Bilaspur to 

expedite disposal of fly ash in abandoned coal mines declared by Central 

Electricity Authority, Ministry of Power, Government of India vide letter no.  
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1/8/27/Task Force/ 2013-2019/TCD/230-338 dated 14.02.2020.  in consultation 

with CECB and complete within three months.   

 
 

  
(Dr.P.R.Pujari) 

Senior Principal Scientist, 
NEERI, Nagpur 

(Member) 

(Dr. Sharachchandra Lele) 
Distinguished Fellow 

ATREE. Bengluru 

(Member) 
  

 
 

( Dr. P.R. Sakhare ) 
Scientist-D, MOEF&CC, Nagpur 

(Member) 

(S.K.Verma ) 
Regional Officer, CECB, Raigarh 

(Member) 
  

 
 

( P. Jagan ) 
Regional Director 

CPCB, Bhopal (Nodal Officer) 

 

 
 
 

(Bhim Singh) 
          IAS 

Collector, Raigarh 
 

 
 
 
 
 





1 18127lTask Force | 2013-201 g/TC Dl23o-33g dated

with cEcB and complete within three months.

Senior Principal Scientist,
NEERI, Nagpur

(Member)

1 4.02.2020. in consultation

(Dr. Sharachchandra Lele)
Distinguished Fellow
ATREE. Bengluru

(Member)

(S.K.Verma ) ,

Regional Officer, CECB, Raigarh
(Member)

( Dr. P.R. Sakhare )
Scientist-D, MOEF&CC, Nagpur

(Member)

( P. Jagan )
Regional Director

CPCB, Bhopal (Nodal Officer)

(Bhim Singh)
IAS

Collector, Raigarh
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Item Nos. 02 & 03        Court No. 1  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
   

Original Application No. 104/2018 

 (M.A. No. 279/2018, M.A. No. 858/2018 & I.A. No. 382/2020) 
WITH 

Execution Application No. 05/2019 
 

(With report dated 17.11.2020) 

 
 

Shivpal Bhagat & Ors.               Applicant(s) 
 

Versus 

 
Union of India & Ors.                           Respondent(s) 
 

 
Date of hearing:  20.11.2020 

 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON  
     HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
     HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 
     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER             

 

 

Applicant(s):   Mr. Saurabh Sharma, Advocate  
 

Respondent(s): Mr. Kush Sharma, Advocate for CPCB 

 

 
ORDER 

 
 

1. The issue for consideration is the remedial action against pollution 

caused by the Thermal Power Plants, the coal washeries in Tamnar and 

Gharghoda blocks of Raigarh District in Chhattisgarh, including M/s 

Jindal Power Limited, M/s Jindal Power and Steel Limited, M/s TRN 

Energy Private Limited, M/s Mahavir Energy & Coal Benefaction Limited, 

M/s. Hindalco Industries Limited and M/s. Monet Energy Limited, SECL. 

The operation of the said units is resulting in contamination of air, water 

and land and having adverse impact on the environment and the 

habitants.  Water and soil have toxic metals having potential for health 
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hazard requiring monitoring of emissions, making the polluter 

accountable and regulating the polluting activities. 

 
2. The matter has been considered earlier and under direction of this 

Tribunal, an Expert Committee furnished its report dated 14.10.2019 

after visiting the sites and considering earlier reports on the subject. The 

Committee considered the mitigation measures required to be adopted by 

the Thermal Power Plants and the coal washeries. The Committee found 

that the issue of ground water depletion, soil pollution, forest loss and 

livelihood loss were required to be addressed for which short term and 

long terms measures were suggested. The Tribunal directed remedial 

action for dealing with the deficiencies having potential for damage to the 

environment. Further direction was to review the existing arrangements 

and furnishing a further report. The operative part of directions in the 

order dated 27.02.2020 is as follows: 

 
“3. Accordingly, a report dated 14.10.2019 has been filed by the 
CPCB on behalf of the Committee on 15.10.2019. The Committee 
visited various sites and considered the earlier reports, including 
maps and the data of air quality as well as water pollution. The 
Committee then considered the mitigation measures prescribed and 
their current status including installation of Electro-Static 
Precipitators (ESPs) and Fluidized Gas Desulfurizers (FGDs) in the 
Thermal Power Plants. The committee also considered ground water 
depletion, soil pollution, forest loss and livelihood loss and after 
detailed study of various aspects made following recommendations: 
 

“4. RECOMMENDATIONS: 
 

Based on the above observations, the committee 
recommends a set of short-term and long-term measures. 
 

4.1 Short-term measures  
 

a. Requiring all coal mines in Raigarh district to 
accept fly ash for disposal through OB dump and 
back-filling. (Action by respective Coal mine 
companies). 
 

b. Given the seriousness of improper fly ash dumping 
in low lying areas, and the practical difficulty in 
rigorously monitoring the implementation of the 
recent SOP in the field, no further disposal of fly 

LENOVO
Typewritten Text
14



3 
 

ash in low-lying areas by TPP/CPP companies to be 
permitted and all Gram Panchayats in Raigarh 
district to be directed to stop issuing NOCs for the 
same. 
 

c. Requiring that whatever coal is being supplied to 
JPL and JSPL from Gare Palma IV/2&3 should be 
transported through the already existing closed 

conveyor belts and no such coal transport should 
be allowed via trucks. (Action by SECL). 
 

d. Establishment of monitoring cell by PHED to 
monitor water quality being used by the residents 

of villages and provide pretreatment facility and 
removal of geogenic contaminants and 
anthropogenic contaminants before its use as 
drinking water. Specifically. the quality of water 
treatment in the mine-supported water supply 
system in village Kondkhel needs to be ensured by 
PHED as per drinking water norms. 
 

e. Installation of adequate number of CCTV and 
CAAQM stations in coal mining area. Proper 
records under CCTV coverage shall be maintained 
by coal mines to ensure movement of covered 
trucks loaded with coals and regular and 
comprehensive operation of sprinklers in coal zone, 
stockyard and all mine roads. CAAQMS shall be 
connected to CECB/CPCB server, and also 
displayed on the mine gates for public information. 
(Action by respective coal mine companies). 
 

f. Proper repairing and maintenance of roads both 
inside and outside the mine area to ensure smooth 
movement of trucks and other load carrying 
vehicles. (Action by Public Works Department and 
respective mining companies). Indian Railways to 
be directed to submit a time-bound action plan for 
commissioning of the railway line in Tamnar and 
Gharghoda blocks to ensure all coal transportation 
by rail. 
 

g. Proper and free health care facilities with 
multispecialty treatment system may be provided 
in all coal mine-adjacent villages as per the 
recommendations of the committee report of 
14.6.2019 in the Dukalu Ram (OA 314/2014 CZ) 
case. (Action by respective coal mine companies).  
 

h. Strict vigilance by MOEFCC for green belt 
development compliance as per EC conditions. 
 

i. We also recommend that no further conversion 
of UG mines to Open Cast mines be permitted in 

Tamnar and Gharghoda, keeping in mind the 
environmental costs in terms forest loss, major 
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noncompliance in pollution control and social cost 
(rehabilitation). 
 

4.2 Long-term measures  
 

a)  Based on evidence summarised above, the 
committee is of the opinion that the Tamnar-
Gharghoda block region is close to exceeding 

its environmental carrying capacity. However. 
the precise extent of current environmental load 
and the likely impacts of future mining and 
industrial activities has to be worked out through 
a detailed and comprehensive environmental 

load carrying capacity study, to be carried 
out by a reputed environmental research 

institute or a consortium of such institutes 
over a 24-month period. 

 

i) The study must cover dimensions of air pollution 
(especially PM2.5), water pollution and ground and 
surface water depletion, soil contamination, forest 
and biodiversity loss, and social and health 
impacts. 
 

ii) Moreover, given the geography of the region, 
the study must assess the carrying capacity 
separately for two different subregions: the 
northern Tamnar (coal mining related) block 
and Gharghoda block. Moreover, since Chhal 
open cast mine located in southern 
Dharamjaigarh block is located on the bank of 
Mand River and therefore in an eco-sensitive 
zone, a baseline study of this region may also 
be carried out. The southern Tamnar subregion 
has already been studied for environmental 
load carrying capacity by IIT Kharagpur (report 
submitted to CECB in 2018) and it has already 
recommended strict regulation of any further 
industrial development in particular parts of the 
sub-region through a high-level committee. 
 

iii) Mode of commissioning of this study may 
please be decided by the Hon'ble NGT, and 
necessary directions may please be issued 
accordingly. 

 

b) To reduce the pollution and other impacts caused 

by road transport of coal and other minerals, 

directions may be issued that coal transport by road 
from coal mines or to thermal power plants in these two 
blocks will be permitted only for 1 year, after which 
transport must be done by rail or closed conveyor belt 
only. 
 

c) Condition of greenbelt development may be 

incorporated at TOR stage of EC application to ensure 
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that greenbelt work shall be in place at the time of final 
presentation for obtaining EC, which shall be verified by 
MOEFCC. Further, while granting TOR, EAC should 
specify the location of the greenbelt to provide buffer 
between coal mine and human settlements, and specify 
a sufficient width of the greenbelt for the same. 
 

d) Ministry of Coal be directed to include the necessary 
provisions to ensure the acceptance of fly ash in coal 

mines for disposal through OB dump and back-filling as 
per fly ash notification of 2009.” 

 
 
4. We find that the recommendations are based on relevant 
studies and need to be implemented by the concerned power plants 
and mines in the area for protection of environment and the public 
health and the environmental rule of law. 
 
5. The applicants have, while broadly expressing satisfaction 
with the report, made certain suggestions. First suggestion of the 
applicants is that carrying capacity assessment must be 
expeditiously carried out and till such assessment is done, 
expansion and new projects should be only after thorough 
evaluation. Further suggestion is that there should be a mechanism 
to oversee the remedial measures, including oversight of health 
mitigation measures suggested by the Committee. 
 
6. We are of the view that since serious deficiencies have been 
found and there is potential for damage to the environment as 
observed in the report, the ‘Precautionary’ and ‘Sustainable 
Development’ principles require that any further expansion or new 
projects in the area should be allowed after thorough evaluation only 
and mechanism for remedial measures should be in place, including 
oversight of measures for health mitigation. The Committee already 
constituted in terms of order of this Tribunal dated 22.07.2019 will 
act as an Oversight Committee. The nodal agency for the purpose 
will be the CPCB. Meeting of the Committee may be held atleast once 
in two months or at such interval as may be decided by the 
Committee. Mitigation measures for health issues may be overseen 
by the Principal Secretary, Health, Govt. of Chhattisgarh. For this 
purpose, the existing arrangements in the local areas may be 
reviewed and further strengthened to meet the requirements. The 
Principal Secretary, Health, Govt. of Chhattisgarh will be at liberty to 
issue appropriate directions to the concerned project proponents also 
for their initiatives out of CSR funds. The Committee may give a 
status report on the issue as on 30.06.2020 by 15.07.2020 by e-
mail at judicial-ngt@gov.in. The Oversight Committee may issue 
appropriate directions to the project proponents for other remedial 
measures.  
 
7. The above report may be looked into and acted upon by the 
Ministry of Coal as well as MoEF&CC for such further action as may 
be necessary.”   

 

 

mailto:judicial-ngt@gov.in
LENOVO
Typewritten Text
17



6 
 

3. Accordingly, report has been filed by the CPCB on 17.11.2020 

giving the status of compliance of the recommendations in a tabular form 

as follows: 

  
 “ S. 

No. 

Orders of the Hon’ble NGT from 

recommendations in the report, 

November 2019 

Compliance Review Status 

on 09.11.2020 

01 Short term measures 

a) Requiring all coal mines in Raigarh 
district to accept fly ash for 
disposal through OB dump and 
back-filling. (Action by respective 
Coal mine companies). 

Three SECL mines are found 
complying. Letters were issued 
to SECL Chaal OC, Monnet 
Ispat, HINDALCO Limited and 
M/s Ambuja Cement Ltd. M/s 
HINDALCO mines informed 
about no OB dump because of 
continuous back filling of mined 
area with OB as per Approved 
mining plan. M/s Monnet Ispat 
Mines has been taken over by 
SECL. No response received 
from M/s Ambuja Cement 
Limited. More over CEA vide its 
letter dated 14.02.2020 has 
informed about declaration of 
abandoned mines on 
recommendation of task force. 
The list includes 24 abandoned 
OC mines of Chhattisgarh to be 
used for filling of fly ash 
generated from TPP. Process of 
allocation no of these mines to 
TPP of Chhattisgarh is under 
taken by CECB and is on 
advance stage. Annexure-II 

b) Given the seriousness of improper 
fly ash dumping in low lying 
areas, and the practical difficulty 
in rigorously monitoring the 
implementation of the recent SOP 
in the field, no further disposal of 
fly ash in low-lying areas by 
TPP/CPP companies to be 
permitted and all Gram 
Panchayats in Raigarh district to 
be directed to stop issuing NOCs 
for the same. 

District Collector of Raigarh has 
issued letter to concerned 
department for directing all 
gram panchayats for not 
issuing any NOC to use low 
lying area for disposal of Fly 
Ash. During visit of the 
committee, disposal of fly ash 
in low lying area was not 
observed. Annexure-III 

c) Requiring that whatever coal is 
being supplied to JPL and JSPL 
from Gare Palma IV/2&3 should 
be transported through the already 
existing closed conveyor belts and 
no such coal transport should be 
allowed via trucks. (Action by 
SECL). 

Based on the observation of 
CECB, RO, Raigarh, it seems to 
be complied. 

d) Establishment of monitoring cell by 
PHED to monitor water quality 
being used by the residents of 
villages and provide pre – 

The representative of PHED 
present during visit of the 
committee has informed that 
PHED established water testing 
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treatment facility and removal of 
geogenic contaminants and 
anthropogenic contaminants before 
its use as drinking water. 
Specifically, the quality of water 
treatment in the mine-supported 
water supply system in village 
Kondkhel needs to be ensured by 
PHED as per drinking water 
norms. 

laboratory at Gharghoda and 
Raigarh for testing of drinking 
water quality of the area. 
Moreover 12 hand pumps, 02 
Power pumps and 01 tap water 
supply have been provided in 
Kondkel area. (Annexure-IV) 
The residents of the village has 
informed about frequent 
lowering of ground water table 
due to UG mining activity. 
Representative of the PHED 
was also in concurrence with 
the observation of the villagers. 
In order to ensure regular and 
good water quality to villagers 
the committee has directed M/s 
Hindalco to provide tape water 
in village and ensure quality of 
water in coordination with 
PHED Raigarh. 

e) Installation of adequate number of 
CCTV and CAAQM stations in coal 
mining area. Proper records under 
CCTV coverage shall be 
maintained by coal mines to 
ensure movement of covered 
trucks loaded with coals and 
regular and comprehensive 
operation of sprinklers in coal 
zone, stockyard and all mine 
roads. CAAQMS shall be 
connected to CECB/CPCB server, 
and also displayed on the mine 
gates for public information. 
(Action by respective coal mine 
companies). 

- As per field report by CECB, 
RO, Raigarh it seems that CCTV 
has been installed by M/s 
HINDALCO Industries, SECL 
Gare Palma IV/2 & 3, SECL 
Chhal. SECL Gare Palma IV/1. 
At the time of visit M/s Monnet 
Ispat Mines were not found 
operational. 
 
- In case of installation of 
CAAQMS all the mines have 
informed that as per mandatory 
conditions of EC and CTO fixed 
location ambient air Quality 
monitoring is being conducted 
by the units and reports are 
regularly submitted to 
MoEF&CC and CECB. 

f) Proper repairing and maintenance 
of roads both inside and outside 
the mine area to ensure smooth 
movement of trucks and other load 
carrying vehicles. (Action by Public 
Works Department and respective 
mining companies). Indian 
Railways to be directed to submit 
a time-bound action plan for 
commissioning of the railway line 
in Tamnar and Gharghoda blocks 
to ensure all coal transportation by 
rail. 

- Letter issued to PS, PWD, 
S1/03, Mahanadi Bhawan, 
Raipur by this office vide 
number RDB/ NGTOA-
104/2018/553 dated 
07.09.2020. EE PWD was 
present before committee to 
appraise the status of PWD 
roads in the area. Committee 
has observed very bad road 
condition in Tamnar and 
Gharghoda area which seems 
to be one of the major factors 
for deterioration of ambient air 
quality. EE PWD Sh. Khamra 
has informed the committee 
about requirement of immediate 
construction of approximate 111 
Km CC road (Raigarh to 
Dharmajay Garh about 76 Km 
and Punjipatra to Milupara 
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about 35 Km) but due to budget 
constraint the work is pending 
since last several years. More 
over SECL has paid an amount 
of 42 Crore to Raigarh PWD for 
construction of 19 kms, 7m 
wide tar road from Gharghoda 
to Jampali in compliance of 
Hon’ble NGT order. 
 
- IRCON International Limited, 
in reference to our letter dated 
07.09.2020 has informed that 
44 Km Railway line work from 
Kharsia- 
GharghodaKorichhapar has 
been completed and started 
transportation of coal. Work for 
14 km rail line from 
Gharghodabhalumuda- Gare 
Palma will be completed by 
June 2021. Rail line work from 
Karichhapar – Kurumkela- 
Dharamjaygarh will be 
completed by December 2020. 
IRCON has to construct 05 
numbers of coal siding in 
Tamnar and Gharghoda area 
for increasing rail coal 
transportation. As on date of 
committee visit IRCON has 
completed 03 coal siding and 
made 01 siding operational, 02 
more siding will be made 
operational by December 2020. 
As informed by the 
representative of Indian 
Railway rest 02 sidings shall 
be completed by March 2021. 
(Annexure-V) Compliance in 

Progress 

g) Proper and free health care 
facilities with multispecialty 
treatment system may be provided 
in all coal mineadjacent villages as 
per the recommendations of the 
committee report of 14.6.2019 in 
the Dukalu Ram (OA 314/2014 
CZ) case. (Action by respective coal 
mine companies). 

Mitigation measure for health 
issues is to be overseen by the 
Principal Secretary, health, 
Govt. of Chhattisgarh. For this 
purpose, the existing 
arrangements in the local areas 
may be reviewed and further 
strengthened to meet the 
requirements. The Principal 
Secretary Health, Govt. of 
Chhattisgarh is at liberty to 
issue appropriate directions to 
the concerned project 
proponents also for their 
initiatives out of CSR funds. 

h) Strict vigilance by MOEF&CC for 
green belt development compliance 
as per EC conditions 

MoEF&CC has started close 
monitoring for green belt 
development in all coal mines. 
Compliance in progress. 

i) We also recommend that no Letter has been issued to 
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further conversion of UG mines to 
Open Cast mines be permitted in 
Tamnar and Gharghoda, keeping 
in mind the environmental costs in 
terms forest loss, major 
noncompliance in pollution control 
and social cost(rehabilitation). 

MoEF&CC (IA-Coal) for 
implementation of restriction on 
conversion of UG coal mines to 
OC coal mines in Tamnar and 
Garghoda area of District 
Raigarh. 

02 LONG TERM MEASURES 

a) Commissioning a detailed and 
comprehensive environmental load 
carrying capacity study (as 
mentioned in NGT order), to be 
carried out by a reputed 
environmental research institute 
over a 24 month period. 

The matter was discussed with 
CPCB HO and got advised to 
include the project in State EC 
fund as defined by Hon’ble 
NGT. In order of this proposal 
for the same has been prepared 
by CECB and submitted to 
CPCB for compilation of all 
project and submission before 
Hon’ble NGT. Annexure-VI 
Compliance in progress. 

 Mode of commissioning of this 
study may please be decided by 
the Hon’ble NGT and necessary 
directions may please be issued 
accordingly 

b) To reduce the pollution and other 
impacts caused by road transport 
of coal and other minerals 
directions may be issued that coal 
transport by road from coal mines 
or to thermal power plants in these 
two blocks will be permitted only 
for 1 year, after which transport 
must be done by rail of closed 
conveyor belt. 

As per report obtained from 
SECL it is evident 35% increase 
in daily average dispatch by 
rail in comparison to the FY-
2019-20 after construction of 
new rail line between Kharsia-
Gharghoda- Korichhapar. Coal 
dispatch from Korichhapar 
railway siding commenced in 
the FY2019-20. It is assumed 
that coal transport by rail may 
increase by 50% in addition to 
earlier transport in rail by 
December 2020. 

c) Condition of green belt 
development may be incorporated 
at TOR stage of EC application to 
ensure that green belt work shall 
be in place at the time of final 
presentation for obtaining EC, 
which shall be verified by 
MoEF&CC. Further while granting 
TOR, EAC should specify the 
location of the green belt to provide 
buffer between coal mine and 
human settlements and specify 
sufficient width of the green belt 
for the same. 

Copy of Hon’ble NGT order 
dated 27.02.2020 has been 
sent to IA-Coal on 18.09.2020 
for further necessary action by 
MoEF&CC. 

d) Ministry of coal be directed to 
include the necessary provisions to 
ensure the acceptance of fly ash in 
coal mines for disposal through OB 
dump and backfilling as per fly 
ash notification of 2009. 

Pursuant upon long 
deliberations by CPCB, Central 
Electricity Authority, NTPC and 
Ministry of Coal through Task 
Force, list of 24 abandoned OC 
mines of Chhattisgarh has been 
submitted to be used for filling 
of fly ash generated from TPP. 
Process of allocation of these 
mines to TPP of Chhattisgarh is 
under taken by CECB and is on 
advance stage. 

 

 

 

 

 

 

” 
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4. The Committee has also made field observations and 

recommendations as follows: 

 
“FIELD OBSERVATIONS: 

 

1.  Pursuant upon long deliberations by CPCB, Central Electricity 
Authority, NTPC and Ministry of Coal through Task Force, list of 
24 abandoned OC mines of Chhattisgarh has been submitted to 
be used for filling of fly ash generated from TPP. Member 
Secretary CECB has informed about considering mine wise 
allocation of abandoned coal mines as declared by CEA vide its 
letter dated 14.02.2020. The co-operation of SECL is not 
satisfactory as many applications of TPP of Tamnar & 
Gharghoda area are lying unattended by SECL.  

 
2. District collector, Raigarh has issued letter to concern 

departments for directing all gram panchayats for not issuing 
any NOC to use low lying area for disposal of Fly ash. During 
visit committee has observed restriction on fly ash disposal in 
low lying areas particularly in agricultural fields of the villages.  

 
3.  In compliance of letter issued by Nodal Officer of the committee 

on 07.09.2020 to PS, PHED, Raipur, it was informed that PHED 
has established water testing laboratory at Gharghoda and 
Raigarh for testing of drinking water quality of the area. PHED, 
Raigarh has also established 06 control rooms and circulated 
the contact numbers of the concern officers to manage any crisis 
of drinking water availability in Raigarh District. In order to 
provide proper treatment for removal of any geogenic 
contaminants PHED Raigarh has also provided 05 Electrolytic 
DE fluoridation (EDF) plants in 03 villages (Pata, Mudagaon, 
Saraitola) of Tamnar Block. Moreover 12 hand pumps, 02 Power 
pumps and 01 tap water supply have been provided in Kondkel 
area. In addition to above PHED, Raigarh has also proposed 
drinking water supply scheme (Rs. 1270.41 Lakh project cost) 
for 10 mining effected villages of Tamnar Block. The details 
submitted by PHED, Raigarh was verified in Kondkel Village 
and found insufficient with respect to population of the village. 
The representative of PHED present during visit of the committee 
has informed that PHED has established 04 hand pumps, 04 
Power pumps and 01 tap water supply have been provided in 
Kondkel area. The residents of the village has informed about 
frequent lowering of ground water table due to UG mining 
activity. Representative of the PHED was also in concurrence 
with the observation of the villagers. In order to ensure regular 
and good water quality to villagers the committee has directed 
M/s Hindalco to provide tape water supply from mine in village 
and ensure quality of water in coordination with PHED Raigarh. 
M/s Hindalco Coal Mine shall also submit report on quantity of 
mine water generation from UG mines to make an assessment 
for water supply required from PHED. 
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4.  Installation of CCTV system in mines of the area was reported 
complied by all mines whereas its proper operation and 
recording is to be ensured by SECL in its all mines located in 
Chhal and Gare Palma. 

 
5.  EE PWD was present before committee to appraise the status of 

PWD roads in the area. Committee has observed very bad road 
condition in Tamnar and Gharghoda area which seems to be one 
of the major factors for deterioration of ambient air quality. EE 
PWD Sh. Khamra has informed the committee about requirement 
of immediate construction of approximate 111 Km CC road 
(Raigarh to Dharmajay Garh about 76 Km and Punjipatra to 
Milupara about 35 Km) but due to budget constraint the work is 
pending since last several years. An amount of Rs. 335 Crore 
may be required to complete the construction of CC road in the 
area of Tamnar and Gharghoda. More over SECL has paid an 
amount of 42 Crore to Raigarh PWD for construction of 19 kms, 
7m wide tar road from Gharghoda to Jampali in compliance of 
Hon’ble NGT order. 

 
 IRCON International Limited, in reference to our letter dated 

07.09.2020 has informed that 44 Km Railway line work from 
Kharsia – Gharghoda – Korichhapar has been completed and 
started transportation of coal. Work for 14 km rail line from 
Gharghoda – Bhalumuda – Gare Palma will be completed by 
June 2021. Rail line work from Karichhapar – Kurumkela – 
Dharamjaygarh will be completed by December 2020. IRCON 
International Limited, in reference to our letter dated 07.09.2020 
has informed that 44 Km Railway line work from Kharsia – 
Gharghoda – Korichhapar has been completed and started 
transportation of coal. Work for 14 km rail line from Gharghoda – 
Bhalumuda – Gare Palma will be completed by June 2021. Rail 
line work from Karichhapar – Kurumkela – Dharamjaygarh will 
be completed by December 2020. IRCON has to construct 05 
numbers of coal siding in Tamnar and Gharghoda area for 
increasing rail coal transportation. As on date of committee visit 
IRCON has completed 03 coal siding and made 01 siding 
operational, 02 more siding will be made operational by 
December 2020. As informed by the representative of Indian 
Railway rest 02 sidings shall be completed by March 2021. As 
per data received from major mining company of the area i.e. 
SECL, it is reported that 35% coal transport increase has been 
observed in comparison to last financial year 2019-2020. 
(AnnexureVII) It is assumed that coal transport by rail may 
increase by 50% in addition to earlier transport in rail by 
December 2020. 

 
6.  In reference to instruction on point 2 (a) (ii) regarding carrying 

capacity study, CPCB has advised CECB to include the project 
cost in EC fund sponsored project and proposal for same has 
been prepared by CECB and submitted to CPCB for further 
essential action. 

 
7. The committee has also discussed the issues in meeting with 

Collector, Raigarh to expedite the required development as 
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directed by Hon’ble NGT in its order. The outcome of the meeting 
has been considered in the recommendations. 

 
 In view of the above field observations, the recommendations of 

oversight committee are as under. 
 
RECOMMENDATIONS : 
 
1.  In order to ensure development of health facilities in the 

villages of mining affected areas, Principal Secretary, 
Health Chhattisgarh Government may be advised to keep 

informing the oversight committee about development 
made in health facilities. 

 
2.  Hon’ble NGT may like to direct Principal Secretary, PWD, 

Chhattisgarh Government to sanction budget of Rs. 335 

crore (@Rs 3.00 crore per km) for construction of CC road 
approximately 111 km length of 7m width (Raigarh to 
Dharmajay Garh about 76 Km and Punjipatra to Milupara 

about 35 Km) and ensure its execution before March 2021. 
In this context time bound action plan with bank 

guarantee of Rs. 35 Crore may be obtained from PWD, 
Chhattisgarh to ensure timely execution of the work. 

 

3.  Directions from Hon’ble NGT may also be issued to CMD, 
SECL, Bilaspur to expedite allotment of abandoned coal 

mines in consultation with CECB and complete it before 
31st December 2020.” 

 
 

5. From the above, it does appear that action so far taken is not 

adequate and further steps need to be taken in the light of the 

recommendations made. The Principal Secretary, Health and the PWD 

Department, Chhattisgarh Government and the South Eastern Coalfields 

Limited (SECL) may act as per recommendations of the Committee. Coal 

transportation by rail be increased for abatement of air and dust 

pollution. 

 

6. Further, the applicant has given suggestions by way of written 

submission filed on 18.11.2020, inter-alia to the effect that contaminated 

sites be seen, fly ash dumping in low-lying areas be ensured and such 

dumping should not be in unscientific manner. The legacy fly ash dumps 

be remediated. Air and land pollution due to fire in the coal mines be 

remedied. Coal transportation by trucks must be done on scientific basis 
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and transportation by conveyor belts be preferred. Road maintenance be 

improved. Continuous Ambient Air Quality Monitoring Station (CAAQMS) 

be installed. Steps be taken for recharge of the ground water. Water 

supply to the concerned villages be provided by pipes. The submission of 

the applicant are: 

 

“ …    …     … 
5.  That at the outset it is stated that the Committee did not meet 

with Applicants during their recent visit which was important 
as the Applicants would have shown the contaminated sites 
to the committee which are grossly missing in the present 
Report dated 17h November,2020. The Committee has only 
seen the sites which the CECB has shown to it. It is submitted 
that the Committee should plan an immediate visit after 
informing the Applicants so that the Applicants can help the 
Committee to identify the contaminated sites and resolve the 
environmentally problematic issues as mentioned in the Order 
dated27.02.2O2O of this Hon’ble Tribunal. 

 
6.  That Overall the report does not provide any evidence (in the 

form of photos, lists of sites visits, descriptions, who did they 
meet etc) to back up its conclusions. For example in places 
where the committee has come up with conclusion that fly ash 
dumping in low lying areas have been restricted. It is stated 
that no proof has been given for the same. There are no 
photographs that have been attached or list provided of which 
sites they have visited and what information they have noted 
by the Committee. Also the local community members have 
provided a list of sites and photo documentation of how new 
fly ash dumping sites have been created in various parts of 
the region in violation of the Hon’ble NGT's Order/s however 
till date no action has been taken in any of these cases. The 
Applicants are annexing the recent photographs showing that 
the fly ash dumping is still taking place and nothing has been 
done with respect to removal of legacy fly ash dumps. The 
non-clean up of legacy fly ash dumps would lead to leachate 
when it comes in contact with water and would further lead to 
water and soil pollution. 

 
 Photographs alongwith GPS location and date are annexed 

herewith showing the Fly ash dumps which are annexed 
herewith as ANNEXURE-B (Collectively). 

 
7.  That it is also important to point out that the Coal mines of 

Gare IV/2 and Gare IV/3 is also witnessing air and land 
pollution due to fire in Coal mines of Gare lV 12 and Gare 
IV/3. Had the Committee contacted the local community 
members they would have shown the sites which are 
witnessing fire in Coal Mines. Recent Photographs showing 
the fire in Coal mines of Gare IV/2 and Gare IV/3 are 
annexed herewith as ANN EXURE-C (Collectively). 
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8.  That on the issue of coal transportation by trucks, the 

committee has given a vague response of "seems to be 
complied" which does not make any sense, either the 
condition is complied or not to be complied. However the 
committee has once again not provided any details of the 
transportation of coal via conveyor belts such as trip sheets or 
how much quantum of coal has been transported by a 
conveyor belt to provide proof that the condition is being 
complied with. Mere vague statement of the committee in this 
regard cannot be accepted as proof. 

 
9.  That the direction about CAAQMS has NOT BEEN COMPLIED 

WITH. What is even more shocking that, the committee which 
has been appointed to oversee the implementation of the 
direction is justifying the non-compliance by advancing the 
industry's faulty logic in this regard, It is stated that EC and 
CTO condition is to provide regular monitoring data which is 
not the same as a24X7 and 365 day monitoring through 
OAAQMS. 

 
l0. That the committee itself observes bad road in the region 

hence it is clear that road maintenance direction has NOT 
been complied with. 

 
11.  That Directions regarding the mitigation measures of health 

issues in the region HAVE NOT been complied with. The 
Principal Secretary-Health, GoW. of Chhattisgarh has not been 
implementing any health related measures and local 
community health is in a very precarious situation which fact 
is observed in a recent Health Assessment RepoG 2019-2020 
titled "HEALTH ASSESSMENT OF VILLAGERS OF TAMNAR 
BLOCK, DISTRICT RAIGARH (C.G.)" submitted to Indian 
Council of Medical Research, New Delhi, Year 2019-2020. 
Copy of relevant pages of this study is annexed herewith as 
ANNEXURE-D. 

 
12.  That on the issue of green belt development, the committee 

has pushed the responsibility on MoEF&CC. It is not clear in 
describing the actual status on the ground. there is no actual 
evidence provided by the committee to support their 
"compliance in progress" remark. The committee's vague 
remark without any submission of documents of the mine 
wise status of greenbelt development is nothing but mere bald 
assertions without any proof. 

 
13. That regarding the water testing laboratories at Gharghoda 

and Raigarh for testing of drinking water quality there is no 
evidence on record that the same are in fit working condition. 
Similarly, on the issue of water testing, the Applicants state 
that in Saraitola area the water contains high fluoride content 
and there is no evidence on record to show that Electrolytic DE 
fluoridation(EDF) Plants in 3 villages (Pata, Mudgaon, 
Saraitola are in fit working condition). The Committee has 
failed to provide any testing results from the area as to what 
was found in the drinking water and whether the same was 
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in usable condition by the local villagers. There is no evidence 
or proof filed by committee regarding the sites where the 
drinking water is potable and where the same is not potable 
and need further treatment for the villagers to be used. There 
should be a timeline provided by the Committee to test the 
water quality in the Tamnar and Gharghoda blocks and a 
study regarding the sites of potable water needs to be done in 
coordination with PHED and the local villagers. 

 
14. That the Committee has agreed that there is a problem of 

frequent lowering of ground water table due to mining activity 
at page 7 of the Report. 

 
15. Inspite of acknowledging the problem of frequent lowering of 

ground water table due to mining there are no plans or action 
taken proposed for replenishing the fast depleting water table 
or curbing the future mining activity. 

 
16. It also states that M/s Hindalco has been told to provide Tap 

water supply from the mine in the village and ensure quality 
of water in co-ordination with PHED Raigarh. It is stated that 
the same should be done for Neelupara and adjoining area 
where there are very few drinking water facilities. The Report 
is silent on new sites where drinking water facility has been 
provided. 

 
17. That in the long term compliance section the details provided 

in Annexure VI for the carrying capacity study is grossly 
insufficient. The proposal of CECB is to just conduct a source 
apportionment study. A source apportionment study cannot be 
considered as a carrying capacity study. Source 
Apportionment (SA) is the practice of deriving information 
about pollution sources and the amount they contribute to 
ambient air pollution levels. The concept of carrying capacity 
describes the relationship between resources, environment 
and human activities to ensure sustainability. Carrying 
capacity is also defined as "the growth limits an area can 
accommodate without violating environmental capacity goals". 
The carrying capacity study will assess the maximum number 
of individuals/ industrial activities that an area's resources 
can sustain indefinitely without significantly depleting or 
degrading those resources or causing environmental or public 
health depletion. It is re-iterated that a proper detailed 
proposal on carrying capacity study has to be done and 
shared with the community before progressing with the 
compliance.” 

 
 

The above suggestions may be duly considered by the concerned 

authorities and the Committee which may be coordinated by the CPCB. 

We also direct the Collector, Raigarh will stand inducted as Member of 

the Committee. The applicant has also filed IA No. 382/2020 for a 
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direction that expansion of the project be allowed only after carrying 

capacity assessment is done. This aspect may be gone into by the Expert 

Appraisal Committee (EAC). 

 
7. A further status report may be furnished after four months by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

 

 List for further consideration on 13.04.2021. 

 
 A copy of this order be forwarded to the MoEF&CC, NEERI, CPCB, 

State PCB, Dr. Sarat Chander Lele, EAC Member Coal and Thermal, 

MoEF&CC and the Collector, Raigarh by e-mail for compliance.   

  

 M. A. Nos. 279/2018 and 858/2018 which were filed in the year 

2018, may be treated as disposed of in view of the above order. Execution 

Application 05/2019 also stands disposed of.    

 
 

 
Adarsh Kumar Goel, CP 

 

 
 

S.K. Singh, JM 
 

 
Dr. S.S. Garbyal, EM 

 

 
Dr. Nagin Nanda, EM 

November 20, 2020 
M.A. No. 279/2018, M.A. No. 858/2018  
& I.A. No. 382/2020 in OA No. 104/2018 

and EA No. 05/2019 IN O. A. No. 104/2018 
DV 

mailto:judicial-ngt@gov.in
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Minutes of 3rd meeting of oversight committee in O.A. No. 104/2018 Page 1 

 

   
Third Meeting (VC) 

Date- 27.11.2020 
 
 

Minutes of the meeting of Oversight Committee appointed by   Hon’ble NGT vide order 
dated 27.02.2020 in OA No. 104/2018 Shivpal Bhagat & Ors. Vs Union of India & Ors. 

 
Background 

 

Hon’ble NGT vide its order dated 28.07.2020 has given an extension of two month 

time for field visit and meeting with concerned authorities about development of health 

facilities, road conditions and drinking water supply. In order to formulate the visit plan and 

discuss the progress reported by various organisations, second meeting of the committee 

was convened on 16.10.2020 through VC. In accordance with unanimous decision taken by 

the committee field visit was conducted during 9-10 November 2020 for physical verification 

of progress reported by various organisation. Dr. Sharachchandra Lele, Distinguished 

Fellow, ATREE, Bengaluru could not join the field team due to his preoccupation on the day 

of visit. The committee met with representatives of various organizations like PHED, PWD, 

IRCON International Limited and collector Raigarh to discuss about progress made for 

remedial action made against pollution caused by various components of the area.  

Following the previous meeting of this committee on 16.10.2020 and the field visit during 9-

10 November, a report was submitted to the Hon’ble NGT on 17.11.2020 and further, 

applicant has also filed a written submission presenting their views on the committee’s 

report on 18.11.2020 inter-alia to the effect that 

 

 Contaminated sites be seen 

 Fly ash dumping in low lying areas be prevented. 

 The legacy fly ash dumps be remediated 

 Air and land pollution due to fire in the coal mines be remedied. 

 Coal transportation by trucks must be done on scientific basis and transportation by 

conveyor belts be preferred. 

 Road maintenance be improved 

 CAAQMS be installed 

 Steps be taken for recharge of ground water 

 Piped water supply to the concerned villages be provided 
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A hearing was held on 20.11.2020 following which Hon’ble NGT issued orders 

expressing concern that action so far taken is not adequate and further steps need to be taken 

in the light of recommendations of the committee and asked the Principal Secretary (Health) 

and the PWD, Department of Chhattisgarh Government act as per recommendations of the 

committee and that steps be taken to increase coal transport by Rail. Further that the Hon’ble 

NGT directed this committee to consider the suggestions in the submission by the applicants.  

In order to discuss line of action on the issues as above third meeting of the committee was 

convened on 27.11.2020. The meeting was attended by the following members of the 

committee - 

 

1. Sh. P Jagan , Regional Director CPCB, Bhopal 

2. Dr. Paras Ranjan Pujari, Senior Principal Scientist, NEERI, Nagpur 

3. Dr. Sharachchandra Lele, Distinguished Fellow, ATREE, Bangluru 

4. Sh. A. K. Gedam, Regional Officer, CECB, Raigarh  

 

Dr. Purushottam Sakhare, Scientist ‘D’ Regional Office, MoEF&CC, Nagpur (Could 

not join the meeting due to network connectivity during his field visit on the day)  

 

The committee has long deliberations on the issues directed by Hon’ble NGT in its order 

dated 20.11.2020 which has already been included in short term and long term plan. The 

mandate of oversight committee has already been defined in the form of short term and long 

term plan. The discussion and decisions taken in this meeting are as under- 

 

1. Induction of Collector –Raigarh into the committee-  

At the outset, it was noted that, since only 7 days had elapsed after the NGT order, 

the order may not have reached the Collector, Raigarh, and hence he could not be 

included in the meeting. The Regional Officer, CECB Raigarh, was requested to 

communicate a copy of the order by hand to the Collector Raigarh, so as to enable 

his induction into the Committee. [Action by: RO, CECB, Raigarh] 

 

2. Responses to Suggestions  by Applicants:  

 

a. That the Committee should meet with the applicants when conducting 

field inspections: This suggestion was accepted, and it was decided to keep 
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the Applicants informed of future field visits, and to meet with the Applicants at 

the start of field visit to obtain their inputs after ensuring presence of newly 

inducted member i.e. Collector Raigarh. For that purpose, it is necessary to 

get the full contact information of the Applicants. Dr. Lele was requested to 

communicate with the Hon’ble NGT office to obtain this information directly 

from Registrar of Hon’ble NGT. [Action by: Dr.Lele]  

 

b. That illegal fly ash dumping in low lying areas continues, even after the 

NGT order and the Collectors’ order banning such dumping: The 

applicants have submitted photographs and GPS locations with their 

submission to the NGT dt. 18 Nov 2020. Since the Committee has not 

received a copy of this detailed submission, it was decided to request the 

Hon’ble NGT to share a copy so that the Committee may peruse and get 

verified; the evidence submitted and decides on a course of action. Dr. Lele 

was requested to communicate with the Hon’ble NGT office to obtain a copy of 

this submission. [Action by: Dr.Lele]. Based on the information provided by 

the Applicants, the RO-CECB Raigarh will conduct a field inspection along 

with representatives of the Applicants and local administration, and take 

necessary action. [Action by: RO, CECB-Raigarh and ADM/SDM of the 

area concern]. In accordance with point 6 of Hon’ble NGT order dated 

20.11.2020 about scientific utilization/disposal of fly ash, the Committee shall 

write to Chairman, CECB, Raipur to constitute a state level committee 

comprising members from CPCB, CECB and local administration of concern 

area to permit utilization of fly ash for reclamation of low lying areas, and in 

stowing of abandoned mines/quarries only after ensuring the implementation 

of the guidelines prepared by CPCB for the same as per MoEF & CC 

notification No. S.O. 763 (E) dated 14th September 1999, last amended on 

25th January 2016. The issues related to Raigarh area may also be over seen 

by the same committee. (Action by: RD, CPCB, Bhopal).  Finally, the issue 

of remediation of low lying areas where unscientific fly ash dumping has 

already occurred will be taken up for discussion in the next meeting of the 

Committee. 
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c. Fires in coal mines Gare Palma IV/2 and IV/3: It was decided that RO, 

CECB Raigarh would conduct a field visit along with the Applicants and 

representatives of concerned mines to the locations of these fires and take 

appropriate action. [Action by: RO, CECB Raigarh] 

 
d. Insufficient information on coal transport by conveyor belt to JPL and 

JSPL from Gare Palma IV/2&3: The Committee’s last report was based on 

field observations. Quantitative data on the amounts transported by closed 

conveyor belt to JPL and JSPL from GP IV/2&3 versus those by road were not 

available at that time. It was decided to contact the companies involved (JPL, 

JSPL and SECL) and obtain quantitative data on the transport of coal by 

different modes to these plants (JPL & JSPL) from GP IV/2&3 mine. [Action 

by: RO, CECB, Raigarh] 

 
e. Direction regarding installation of CAAQMS: Hon’ble NGT order of 

20.Nov.2020 reiterates that installation of CAAQMS is required. Therefore, 

monitoring of air quality on a 24x7x365 basis by installation of CAAQMS at 

appropriate locations around the ML area (to be approved by this committee), 

connecting the same to CECB/CPCB servers to upload data, and public 

display of the readings from the CAAQMS at the mine gates must be 

implemented. Nine months have already elapsed since the NGT order of 

February 2020. CPCB, as the nodal agency for the Committee, shall ask 

CECB to ensure its installation in coal mines as mentioned in the order. 

[Action by: RD, CPCB Bhopal] 

 
f. Further action regarding road condition: The Committee’s report of 17 Nov 

2020 notes that the road condition is very bad. Accordingly, the Hon’ble NGT 

in its order dated 20.11.2020 has directed PS, PWD, Chhattisgarh 

Government to act as per recommendation of the oversight committee. The 

Committee shall follow up with the PS, PWD to expedite road improvements. 

(Action by: RD, CPCB, Bhopal)   

 
g. Inadequate progress on health measures: The NGT’s order of February 

2020 had indicated that “Mitigation measures for health issues may be 

overseen by the Principal Secretary, Health, Govt. of Chhattisgarh”. Hence, 
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this action point had been left for follow-up by the PS-Health CG. However, in 

the order of 20.Nov.2020, the NGT has clarified that “The Principal Secretary 

Health may act as per recommendations of the Oversight Committee”. 

Accordingly, this Committee will hold a separate discussion in the near future 

on recommendations for addressing health issues, taking into consideration all 

materials submitted by the Applicants. (Action: Next meeting). 

 
h. Exact status of green belt development: Mine wise status of green belt 

development in coal mines of Tamnar and Gharghoda area will be prepared 

by MoEF&CC, Regional Office Nagpur and presented in next meeting of the 

committee. (Action by: MoEF&CC, RO, Nagpur)  

 
i. Domestic water supply problems and water quality testing in Kondkhel 

area: Committee during its visit on 09th November 2020 focused on water 

supply of Kondkhel area and instructed M/s Hindalco mines to ensure mine 

water supply to taps in the village that meets quality norms of PHED. M/s 

Hindalco should provide the Committee with month wise dewatering data of 

the UG mine, so that a detailed water budget can be undertaken to examine 

the modalities of its distribution to the Kondkhel village.   The committee will 

also focus on the water problems faced by other villages in Tamnar during its 

next visit. As regards to water quality testing facilities, RO, CECB, Raigarh will 

collect more information from PHED about status of their laboratories, number 

of EDF pumps installed and status of implementation of proposed water 

supply scheme. Other suggestions of the Applicants will be taken up in the 

next meeting. (Action by: RD, CPCB, Bhopal to write to Hindalco; RO, 

CECB, Raigarh to contact PHED)  

 
j. TOR for Carrying Capacity study: Due to an oversight, the draft TOR 

submitted to the NGT on 17.Nov.2020, was incomplete and also incorrectly 

titled as a ‘source apportionment study’. The Committee requested Dr.Pujari 

and Dr.Lele to re-draft the TOR for a Carrying Capacity Study and circulate the 

same to the Committee members for comments. (Action by: Dr.Pujari and Dr. 

Lele). 
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3. Conversion of UG mine to OCP: It was brought in the notice of the committee by 

Dr. Lele that the EAC (Coal Mining) in its meeting of 17-18 August 2020, has 

considered TOR for conversion and expansion of Gare Palma IV mine, currently 

operated by M/s Hindalco as 0.56 MTPA Opencast and 0.44MTPA as UG, to 1.5 

MTPA Opencast mine. However, from the EAC minutes of August 2020, it appears 

that the MOEFCC has not communicated to the EAC the NGT’s orders of 

27.Feb.2020 in which Short-Term measure (i) is ‘no further conversion of UG mines 

to Open Cast mines’. It also appears that MOEFCC/EAC has not taken cognizance 

of the email sent by Dr.Lele on behalf on this committee on 6.Aug.2020 nor the letter 

sent by CPCB to MOEFCC IA Division on 18th September 2020. Representative of 

MoEF&CC on this Committee is requested to urgently communicate with Mo&CC 

and bring the Hon’ble NGT order and the oversight committee’s view to their 

attention. (Action by: MoEF&CC, RO, Nagpur) 

 

4. Granting of EC for Gare Palma II: It was brought in the notice of the committee by 

Dr. Lele that the EAC (Coal Mining) in its meeting of 28.Sep.2020 has 

recommended granting Environmental Clearance to M/s MSPGCL for commencing 

mining operations in Gare Palma II for 23.6 MTPA. The NGT’s order of Feb 2020 to 

conduct a Regional Carrying Capacity study is based on its acceptance of the report 

of its Expert Committee, which states that “the Tamnar-Gharghoda block region is 

close to exceeding its environmental carrying capacity”. In that context, granting 

environmental clearance to start such a large mine (23.4 MTPA) while the Regional 

Carrying Capacity study is going on, will vitiate the very purpose of the study, which 

is to determine the ‘precise extent of the current environmental load and the likely 

impacts of future mining and industrial activities’. The representative of MoEF&CC 

on this Committee to communicate these concerns to the Ministry immediately and 

also inform the committee about the actual status of case. (Action by: MoEF&CC, 

RO, Nagpur) 

 
5. Transparency: The Committee is of the opinion that, as an Oversight Committee 

appointed by the NGT to implement its orders, the work of this committee must be 

made transparent to the public in general and the people of the affected region in 

particular. As a first step, and following the example set by the NGT Committee for 

Bellandur & Varthur Lake Rejuvenation, this Committee would like to set up its own 
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legat celr of cpcB and rnformed accordingry in the next meeting. (

CPCB-Bhopat).

Honoraria: The question of honoraria payable to expert members for
of the oversight committee was discussed. RD, cpcB-Bhopal indi
lack of clarity, and agreed to get the matter clarified by cpcB Head o
as necessary. (Action by: RD, CpcB_Bhopal)

7 ' Next meeting: lt was agreed that the next meeting of this Committee
in the last week of Janu ary 2020.

The meeting ends with thanks to Chairman.

(Dr. Sharachchandra Lele)

Distinguished Fellow, ATREE (Member)

(Dr. P. R. Sakhare)

Scientist-D, MOEF&CC, Nagpur

(Member)

website or dispfay alf refevant materials

reports, minutes of meetings, NGT orders,

on the CPCB website (inc ing field

etc.). fhe matter will be dl ssed with

6.

n by: RD,

meetings

there was

or NGT

(Dr. P. R. Pu

Senior Principal

NEERI (Mem

(Shri. A. K. Gedam

Regional Officer, CECB, R igarh

(Member)

Regional Director, CPCB, Bhopal

(Nodal Officer)

(P. Jagan )

Minutes of 3d meeting of oversight committee in 0.A. No. l0+/z0iB
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website or display all relevant materials on the CPCB website (including field

reports, minutes of meetings, NGT orders, etc.). The matter will be discussed with

legal cell of CPCB and informed accordingly in the next meeting. (Action by: RD,

CPCB-Bhopal).

Honoraria: The question of honoraria payable to expert members for the meetings

of the Oversight Committee was discussed. RD, CPCB-Bhopal indicated there was

lack of clarity, and agreed to get the matter clarified by CPCB Head Office or NGT

as necessary. (Action by: RD, CPCB-Bhopal)

Next meetlng: lt was agreed that the next meetlng of this Comrnittee would be held

in the last week of January 2020.

The meeting ends with thanks to Chairman.

6.

7.

(Dr. Sharachchandra Lele)

Distinguished Fellow, ATREE (Member)

(Dr. P. R. Sakhare)

Scientist-D, MOEF&CC, Nagpur

(Member)

(Dr. P. R. Pujari)

Senior Principal Scientist,

NEERI (Member)

(Shri. A. K. Gedam)

Regional Officer, CECB, Raigarh

(Member)

(P. Jagan )

Regional Director, CPCB, Bhopal

(Nodal Officer)

Minutes of 3d meeting of oversight commlttee in O.A. No. 104/2018 PageT

[I do not agree with point 2-b: 
it misinterprets NGT & Applicant]
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Dr R P Mishra <rpmishra.cpcb@gmail.com>

Visit of oversight committee to Raigarh, CG 
1 message

Regional Directorate, Bhopal <cpcb.bhopal@gmail.com> Fri, Mar 12, 2021 at 4:07 PM
To: shivpalbhagat2039@gmail.com
Cc: raigarh.cg@nic.in, Sharad Lele <slele@atree.org>, "Paras Ranjan Pujari (NEERI)" <pr_pujari@neeri.res.in>,
Purushottam ramdas Sakhare <sakhare.pr@nic.in>, Roraigarh Cecb <roraigarh.cecb@gmail.com>, Dr R P Mishra
<rpmishra.cpcb@gmail.com>

Sir,

The oversight committee constituted in NGT O.A. No. 104/2018 in the matter of Shivpal Bhagat Vs Union of India, is
to visit Raigarh, Chhattisgarh during 15-17 March, 2021.

The committee will have a meeting with the applicant at 11:00 AM on 15 March 2021 at Collectorate Office, Raigarh.

This is for information. 

Regard,

P. Jagan
Regional Director
Central Pollution Control Board 
Regional Directorate (Central) 
Parivesh Bhawan, Paryavaran Parisar 
E-5, Arera Colony, Bhopal  - 462016 
Tel: 0755-2775386/85 
Telefax: 0755-2775587
Mobile: +91-9755559745
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FIELD VISIT REPORT 
OF 

OVERSIGHT COMMITTEE APPOINTED BY HON’BLE NGT 
 

In the OA No. 104/2018 
 
 

Shivpal Bhagat & ors Versus Union of India &Ors 
 
 

 
Date- 17.03.2021 

 
 

 
Hon’ble NGT in its order dated 20.11.2020 inducted District Collector Raigarh as 

member of the Oversight Committee and directed to consider the suggestions given the 

applicant by way of written submission filed on 18.11.2020. In compliance of Hon’ble 

NGT order dated 20.11.2020, the 3rd virtual meeting of the Oversight Committee was 

conducted on 27.11.2020.  

 
As decided in the meeting, 3rd field visit of Gharghoda and Tamnar area in Raigarh 

was conducted during 15-17th March 2021 to address the suggestions given by the 

applicant by way of written submission filed on 18.11.2020. Dr. R. P. Mishra Scientist 

“D’ of Central Pollution Control Board represented Nodal officer in the field visit. Shri 

P.K. Gupta, DC, Raigarh was also present in field visit as a representative from 

Collector, Raigarh. The Oversight committee has conducted meeting with applicant on 

15.03.2021 in the meeting hall of Collector Raigarh.  Sh. Bhim Singh, IAS, Collector 

Raigarh has presided the meeting of the Oversight Committee. In order to ensure, due 

consideration to suggestions of the applicant Sh. Shivpal Bhagat, (Applicant) was 

informed about schedule of the meeting through e-mail on 12.03.2021 and through 

phone on 15.03.2021. Three applicants out of six have attended the meeting more over 

1st Applicant Sh. Shivpal Bhagat was not present in the meeting.  
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Oversight committee has listed out the 

suggestions given by Sh. Shriram Gupta S/O 

Mansha Ram Gupta (Applicant 4), Ms. 

Rinchin D/O Bina (Applicant 5) and Janki 

Sidar W/o Bharat Sidar (Applicant 6). The 

applicants were invited to join the Oversight 

committee in field visit on 15th and 16th March 

2021. Contaminated sites and fly ash 

disposal sites shown by the applicant were 

listed and course of action decided by the committee has also been recorded.       

 

FIELD OBSERVATIONS- 

 

1. Unscientific dumping of fly ash- The committee has observed unscientific dumping 

of fly ash at several places, out of these few are temporary/ intermittent and few old 

dumping of legacy in nature. 

 

 Within GP IV/1, outside mine void: Only fly ash 

dumping as part of backfilling of mine void along 

with overburden is permitted. No dumping is 

permitted in 

open areas; 

such dumping 

is leading to ash flying away into human 

habitation and 

ecosystems. 

(Pics- 01-04) 

 

Action: As this constitutes violation of EC 

conditions, CECB to direct JSPL to clean up the 

unauthorised dump within 7 days and dispose the 

02 

03 

01 
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fly ash in the mine void through the backfilling 

process. The process of covering fly ash with 

overburden/ sweet soil appears to be very slow. 

JSPL shall ensure that fly ash is covered within 

07 days to extent possible and also to ensure 

daily watering or covering up the flu ash during 

backfilling process. 

 

 Within GP IV/2-3 outside mine void: Only fly 

ash dumping as part of mine void covered with 

overburden is permitted. No dumping without 

cover by overburden is permitted in open area 

as such dumping may lead to ash flying away 

into human habitation and ecosystem. ( Pics- 

5-6)  

Action: As this constitutes violation of EC 

conditions, CECB to direct JSPL to clean up 

the unauthorised dump within 7 days and 

dispose the fly ash in the mine void through the 

backfilling process. 

 

 

 Leakage of fly ash slurry from JPL ash 

dyke: The ash dyke IIA and IIB of JSPL was 

observed full and representative of the industry 

has informed that application for permission to 

raise the ash dyke height is submitted in 

MoEF&CC. At the time of visit leakage in the 

exiting ash dyke was observed and ash laden water was found up to toe drain. 

Hence possibility of ash dyke breach in future cannot be ruled out. (Pics-07) 

Action: In compliance of direction from Oversight Committee CECB has 

04 
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inspected the site and directions to the industry is being issued under section 33 

of water act. Furthermore, JPL to conduct study through a research organisation 

of national repute to determine the stability of the exiting ash dyke and take 

measures required to strengthen as needed. No permission for raising of ash 

dyke shall be given till safety of the dyke is assured. 

 

 Outside TRN Power Ash dyke: TRN power has 

created an ash dump outside its ash dyke in the 

village of Nawapara Tenda( Pic- 08). The top of 

dump is at least 10 feet above the GL. This is not 

as per definition of dumping in low lying area. 

Moreover, fly ash utilisation report April 2020 – 

Jan 2021 provided by TRN Power shows that they 

have continued to dump fly ash in low lying areas during May, June and July 

2020. There are physical evidences for 

breaching of mud wall leading to fly ash flowing 

in to adjoined fields (Pic-9). More over the 

situation to ash flying into neighbouring habitants 

and ecosystem 

could not be 

ruled out. 

The dumping of fly ash in Tenda Village is seems 

to be a legacy dump (Pre-February 2020). This 

unscientific dumping is visibly eroding in the rain 

and may flow in to nearby fields and water 

streams. (Pic-10) 

Action: CECB to instruct TRN power to desist 

from any further dumping, to strengthen the mud 

dykes, to regularly watering the dump to prevent 

fly ash dispersal by wind, to prevent any erosion by covering the dump with soil. 

Actions for the long term remediation of this legacy dump will be determined once 

08 
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mine voids are made available for fly ash disposal. 

 

 

 Outside Mahaveer Bio Energy Premises: 

Mahaveer Bio energy has created an ash dump 

behind its premises. (Pics- 11) The top of the 

dump is at least 10 feet above the GL and does 

not confirm to the SOP for dumping in low lying 

area. More over there is not even a proper 

retaining wall around the dump creating a public 

hazard.  

 

Action: CECB shall issue show cause notice for improper disposal of fly ash and 

instruct for removal of the fly ash within 07 days. 

 

 Fire in coal mine/coal dump:  The committee 

observed smoke in gare Palma IV/2-3 (SECL). 

(Pic-12) SECL assured the committee that they 

have followed instructions provided by 

CIMPHER but measure advised as covering 

with clay have not worked. Fires/ smoke is 

constant hazard in coal mining. Nevertheless, 

fires close to human habitation need to be immediately put on to prevent 

pollution and health hazard. 

 

Action: CECB to direct SECL to arrest all fire within 500 m of kausampalli and 

Sarasmal village within 7 days and approach DGMS immediately for obtaining 

better solution to deal with issues.  
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 Discharge of untreated waste water- The committee has observed discharge 

of untreated water from mine of M/s HINDALCO Industries Limited at Gare 

Palma IV/4 in to a drain leading to agriculture fields (Pic-13). The mine owner 

has also not demarcated mining lease 

area that OB dump activity could be 

assessed. 

 

Action: As this constitutes a violation of 

EC conditions, CECB shall direct M/s 

Hindalco to immediately stop the 

discharge of effluents, and to install 

necessary wastewater treatment 

facilities and have them inspected by 

CECB within 1 month, show that it 

meets discharge quality standards set 

in the EC, and seek approval of 

neighboring village Gram Sabha 

before releasing any further (treated) 

wastewater out of its mine lease area. 

 

The committee also received public representation in field to the effect that the 

captive coal washery with in the JPL premises was releasing untreated effluents 

in to the Kelo River that adjoins it. The committee could not visit the visit the site 

to examine the situation. 

 

Action: CECB has visited the site and reported non-operational status of coal 

washery, however water samples from River Kelo has been collected and final 

report will be submitted after completion of sample analysis. 

   

2. Green belt and safe distance from public road/settlement- The committee has 

found green belt issue and indiscriminate storage of OB dump in CSPGCL 

13 
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(Chhattisgarh State Power Generation Company limited) mine at Gare Palma sector 

3. It was observed that dumping of OB was done on both sides of public road without 

safe distance. 

 

Action:  Committee has instructed CECB to inspect the GP III mine and verify the 

actual location of OB dump as per mining plan. In case of any deviation found strict 

action shall be initiated in consultation with state mining department as well as 

Director General of Safety and Mines (DGMS). Regarding Gare Palma IV/5 

MoEF&CC to verify and issue appropriate direction. 

 

3. Making abandoned mines available for disposal of fly ash- Update:  Ministry of 

power has identified 3 mines for fly ash dumping in Tamnar-Gharghoda region. 

Chhaal mine is actually not available because it is being worked. Mand mine is an UG 

mine has already been decommissioned. It is not easy to reuse it for fly ash dumping. 

DGMS will be requested to suggest ways in which it can be made available for fly ash 

dumping. OCP mine at Domnara is found suitable for disposal fly ash available for 

which SECL, Raigarh has moved the letter to its HO at Bilaspur office seeking 

permission. In case of permission granted for Domnara mine preference shall be 

given to TRN Energy Private Limited and some other power producers that generate 

fly ash and have limited area for fly ash disposal.  

 

Action: Collector Raigarh shall pursue the matter with CMD, SECL, Bilaspur for an 

early outcome. 

  

4. Public health facilities and disease screening- The committee has also discussed 

about requirement of health infrastructure and status of available facilities in 

Gharghoda and Tamnar area. Collector Raigarh has informed the committee that 

there are adequate facilities available at Tamnar CHC and at the Fortis-JPL multi-

speciality hospital at Tamnar. Collector Raigarh has also assured to organise ‘health 

camps’ within the next 3 months in all villages surrounding the mines areas in T & G 

blocks, and then ensure regular screening after that on a yearly basis.   
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Action: CECB RO Raigarh with DC, Raigarh to reconfirm that JPL hospital is open to 

all villagers for free of cost treatment. 

  

5. Improve Road quality to reduce spillage and air pollution- Gharghoda and 

Tamnar area of Raigarh is extremely rich in coal mineral and extensively mined by 

SECL and other private companies. It was observed that very less percent of coal 

produced in the area is available for exiting industries of Raigarh. Most of the coal 

mined is being transported to nearby areas in Chhattisgarh and other states. Hence 

road condition of Raigarh plays an important role in deterioration of ambient air 

quality.  In order to ensure better ambient air quality an statistical balance is to be 

developed between road transport and rail transport. It was found satisfactory that 

development of rail network with five coal siding in the area are at the stage of 

completion. Hence it is required to decide a time line for transportation of coal by rail 

only especially being dispatched to other states. Road transport of coal shall be 

limited for those power plants operational in Raigarh. 

 

EE, PWD, Raigarh has informed the committee that main highway connecting 

Raigarh to Dharamjaygarh has now been shifted to NH scheme. Stretch from Chhal 

mines to Gharghoda has been approved for two-lane and its strengthening. Stretch 

from Punjipathra to Milupara via Tamnar (25 km) and Stretch from Milupara to Lailung 

not yet approved. 

 

Action: Since the actual process of constructing the NH will take at least two years, 

PWD is instructed to identify badly damaged patches in this stretch and prepare a 

budget and get the same approved and acted upon immediately (within 3 months). As 

far as constructions of other stretches are concerned PWD shall take highest priority 

because these are the stretches with heaviest traffic density. 

 

6. Inadequate quality of drinking water supply to Kondkhel village- This could not 
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be verified in this visit, but Hindalco was already instructed to stop providing water 

from Bendra nala, and to provide water from coal mine after proper filtration and 

treatment. Hindalco has yet to comply. 

 

Action: Direction from collector Raigarh may be issued to M/s HINDALCO and 

PHED, Raigarh for compliance within three months.  

 

 

 
 

  
(Dr.P.R.Pujari) 

Senior Principal Scientist, 
NEERI, Nagpur 

(Member) 

(Dr. Sharachchandra Lele) 
Distinguished Fellow 

ATREE. Bengluru 

(Member) 
  

 
 

( Dr. P.R. Sakhare ) 
Scientist-D, MOEF&CC, Nagpur 

(Member) 

(S.K.Verma ) 
Regional Officer, CECB, Raigarh 

(Member) 
  

 
 

( P.K. Gupta ) 
Deputy Collector 

Raigarh 

(Dr. R. P. Mishra) 
Scientist “D” 

CPCB, Bhopal 
 
 
 

(Bhim Singh) 
          IAS 

Collector, Raigarh 
 

Signed by DC 
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No.
To,

HEAD OFFICE
CHHATTISGARII ENVIRONMENT CONSERVATION BOARD

PARYAWAS BHAWAN, SECTOR- 19

NAVA RAIPUR ATAL NAGAR. RAIPUR (C.G.)
Email - hocecb@gmail.com

/ TECH / H.O. / CECB I 2021 Raipur, Dated: I I 2021

The Director
NEERI,
Nehru M*g, Vasant Nagar,
Naepur. Maharashtra - 440020

Sub. : - Carrying Capacity (CC) and Source Apportionment (SA) Study in Tamnar and

Gharghoda, Blocks of Raigarh District of Chhattisgarh State - Invitation of
Proposal.

Ref. : - Hon'ble NGT Principal Bench, New Delhi, order dated 2011112020 in Original
Application No. 10412018.

-----::00::-----

Please refer the Hon'ble NGT Principal Bench, New Delhi, order dated

2011112020 in Original Application No. 104/2018 in Shivpal Bhagar and others Vs Union

of India & others. Copy of Order is Enclosed as Annexure - f. As per para 17 of the order

"That in the long term compliance section the details provided in Annexure - VI for the

carrying capacity study is grossly insufficient. The proposal of CECB is to just conduct a

source apportionment study. A source apportionment study cannot be considered as a

carrying capacity study. Source Apportionment (SA) is the practice of deriving information

about pollution sources and the amount they confribute to ambient air pollution levels. The

concept of carrying capacity describes the relationship between resources, environment and

human activities to ensure sustainability. Carrying capacity is also defined as "the growth

limits an area can accommodate without violating environmental capacity goals". The

carrying capacity study will assess the maximum number of individuals/ industrial

activities that an area's resources can sustain indefinitely without significantly depleting or

degrading those resources of causing environmental or public health depletion. It is re-

iterated that a proper detailed proposal on carrying capacity study has to be done and

shared with the community before progressing with the compliance".

In view of the above, Chhattisgarh Environment Conservation Board (CECB)

intends to undertake the Carrying Capacity (CC) and Source Apportionment (SA) Study in

Tamnar and Gharghoda, Blocks of Raigarh District of Chhattisgarh State. There are

number of Coal Mines, Some Power Plant and Sponge Iron Plant are in Operation in these

blocks. The Board needs yoru expertise and institutional support to make detailed sfudy on

Load Carrying Capacity and Source Apportionment of above region.
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In this connection, please find enclosed herewith the Scope of Work along
wilh the terms and conditions (Enclosed as Annexure-B) for the above mentioned project

. for your perusal. Scope of work for above study may be finaliesed with mutual discussion
and understanding. You are requested to kindly submit your technical as well as
commercial proposal within a period of 15 days, so that further action may be taken at our
end.

An early response is anticipated.

Enclosed :- As above.

Member Secretary
Chhattisgarh Environment Conservation Board

Nava Raipur Atal Nagar, Raipur (C.G.)

Endt. No. | \ rUVt' TECH / H.O. / CECB / 2021 Raipur, Dated: 3l l03l 2021
Copy to :-

u.fironal Director, Regional Directorate (C ), Central Pollution Control
Board, Bhopal, Parivesh Bhawan, Paryawaran parisar

462016 for information and necessary action please.

Colony, Bhopal (M.P.)

Member Secretary
Chhattisgarh Environment Conservation Board

gz X+ua Raipur Atal Nagar, Raipur (C.G.)

a
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:Arltytorfil.l- -I

Item Nos. 02 & 03 Court No. 1

BEFORE THE NATIOI{AL CRTEN TRIBT'NAL
PRINCIPAL BENCH, IYEW DELHI

Originat Application No. 104/2018
(M.A. No. 27912018, M.A. No. 858/2018 & I.A. No.382/2O2Ol

WITH
Execution Application No. 05/2019

(With report dated t7.tt.202}l

Shivpal Bhagat & Ors Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 20.11.2020

CORAM: HO!['BLE ![R..IIISTICE IIDARSH KITUAR (X)EL, CIIAIRPERSON
HOIvBLE ![R. JITSTICE SHEO KITUAR EIIIGH,.IUDICIAL MEUBER
HOIY'BLE DR. SATTAWAII SINGH GARBf,AL, EXPERT MEIIBER
HON'BLE DR. ItAcIIr NAIIDA, EXPERT UEUBER

Applicant(s):

Respondent(s):

Mr. Saurabh Sharma, Advocate

Mr. Kush Sharma, Advocate for CPCB

ORDER

1. The issue for consideration is the remediar action against pollution

caused by the Ttrermal Power Plants, the coal washeries in Tamnar and

Gharghoda blocks of Raigarh District in Chhattisgarh, including M/s

Jindal Power Limited, M/s Jindal Power and Steel Limited, M/s TRN

Energl Private Limited, M/s Mahavir Energr & coal Benefaction Limited,

M/s. Hindalco Industries Limited and M/s. Monet Energr Limited, SECL.

The operation of the said units is resulting in contamination of air, water

and land and having adverse impact on the environment and the

habitants. water and soil have toxic metals having potential for health

1
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hazard requiring monitoring of emissions, making the polluter

accountable and regulating the polluting activities.

2. The matter has been considered earlier and under direction of this

Tribunal, an Expert Committee furnished its report dated 14.10.2019

after visiting the sites and considering earlier reports on the subject. The

Committee considered the mitigation measures required to be adopted by

the Thermal Power Plants and the coal washeries. Ttre Committee found

that the issue of ground water depletion, soil pollution, forest loss and

livelihood loss were required to be addressed for which short term and

long terms measures were suggested. The Tribunal directed rernedial

action for dealing with the deficiencies having potential for damage to the

environment. Further direction was to review the existing arrangements

and furnishing a further report. The operative part of directions in the

order dated 27.O2.2O2O is as follows:

"3. Accordingly, a report dated 14.10.2019 has been fiLed bg the
CPCB on behalf of the Committee on 15.10.2019. The Committee
ubited uarbus sites and ansidered the earlicr reports, brcludittg
maps and the data of air qualitg as well as uater pollutian- The
Committee then ennsidered the mitigatian m.ea,sures prescribed and
their current status including bstallation of Electro-Static
hecipitators (ESPs/ and Fluidized Gos Desulfurizers (FGDs/ in the
Thennal Power Plonts. Thc enmmittce also ansidered ground uafcr
depletian" soil pollutbn" forest lass anl. liuelihaod loss and. af,ter
detailcd study of uarbu,s aspects madefollowing recommendations:

" 4, RECO ilTM EN D AflO.IVS..

Based on the aboue obseruations, the committee
tecommends a set of short-term and long-term measures.

4. 1 Short-term mca'au?ca

a. Requiring all coal mines in Raigarh district to
accept flg ash for disposal through OB dump and
back-filling. (Action by respectiue Coal mine
companies).

b. Giuen the seriousness o/ improper tly ash dumping
in lout lging areas, and the practical dfficultg in
rigorously monitoring the implementation of the
recent SOP in the field, no further disposal of IlV

2
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ash in low-lging areas ba TPP/Cpp companies to be
permitted and all Gram panchagats in Raigarh
district to be directed to stop dssuing NOCs |oi the
same,

c. Requiring that whateuer coal is being supplied to
JPL and JSPL from Gare Palma IV/2&S should be
transported through the alreadg existing closed
conuegor belts and no such coal transport should
be allowed uia trucks. (Action bg SECL).

d. Establishment of monitoring cell by ?HED to
monitor water quality being used bg the residents
of uillages and prouide pretreatment facility and
remoual of geogenic contaminants and
anthropogenic contaminants before its use as
drinktng water. Specificallg. the quality of uater
treatment in the mine-supported water supplg
sysrem in uillage Kondkhel needs to be ensured by
PHED as per drinking water norms.

e. Installation of adequate number of CCTV and
CAAQM sfations in coal mining area. proper
records under CCTV couerage shall be maintained
bg coal mines to ensure mouement of couered
trucks loaded with coals and regular and
comprehensiue operation of sprinklers in coal zone,
stockgard and all mine roads. CAAQMS shatl be
connected to CECB/CPCB seruer, and also
displaged on the mine gates for public information.
(Action by respectiue coal mine companies).

f. Proper repairing and maintenance of roads both
inside and outside the mine area to ensure smooth
mouement of trucks and other load carrying
uehicles. (Action bg Public Works Department and
respectiue mining companies). Indian Railwags to
be directed to subm:it a time-bound action plan for
commissioning of the railway line in Tamnar and
Gharghoda blocks to ensure all coal transportation
by rail.

g. Proper and free health care facilities with
multispecialtg treatment sgstem may be prouided
in all coal mine-adjacent uillages as per the
recommendations of the committee report of
14.6.2019 in the Dukalu Ram (OA 314/2014 CZ)
case. (Action bg respectiue coal mine companies).

h. Strict uigilance bg MOEFCC for green belt
deuelopment compliance os per EC conditions.

i. We also recommend that no further conoerslon
of UG mlnes to Open Cq.st mlnea be permitted in
Tamnar and Gharghoda, keeping in mind the
enuironmental cosfs in terms .,foresf loss, major

3
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noncompliance in pollution control and social cost
(rehabilitation).

4.2 Long-Cerm measu?es

a) Based. on eald,encc summarlsed aboue, the
commlttee ls of the oplnlon tha,t the To,mnar-
Gharghod.a block reglon ls close to exceed.lng
Its enalronmentel carrylng capaclty. Houteuer.
the precise extent of current enuironmental load
and the likely impacts of future mining and
industrial actiuities has to be utorked out through
a detailed and comprehensiue enalronmental
load. carrglng capacltg studg, to be carrted.
out bg a reputed. enulronmental research
lnstltute o? a consortlum of such lnstltutes
oue? a. 24-month perlod..

i) The studg must couer dimensions of air pollutbn
(especiallg PM2.5), water pollutbn and ground and
surface water depletiory soil contaminatiory forest
and bbdiuersity loss, and social and health
impacts.

ii) Moreouer, giuen the geographg of the region,
the studg must assess the canging capacitg
separately for two different subregions: the
northern Tamnar (coal mining related) btock
and Gharghoda block. Moreouer, sdnce Chhal
open cast mine located in southern
Dharamjaigarh block is located on the bank of
Mand Riuer and therefore in an eco-sensitiue
zone, a baseline studg of this region mag also
be carried out. The southern Tamnar subregion
has already been studied for enuironmental
load carrging capacitg bg IIT Kharagpur (report
submitted to CECB in 2O18) and it has alreadg
recommended strict regulation of ang further
indu,strial deuelapment in partianlar parts of tlrc
sub-regbn through a high-leuel committee.

iii) Mode of commissioning of this studg mag
please be decided bg the Hon'blc NGT, and
neoessary directions moA plca,se be issued
arnrdinglg.

b) To reduce the pollutlon and. other tmpacts caused.
bg road tru;nqtort of coal and other minerals,
directbns mag be dssued that aal transport bg road
from aal mines or fa th.ermnl pounr plants in these tuto
bbclr,s uttll be permitted onlg for 1 gear, after uhbh
transpott mast be done by rail or cbsed anueyor belt
onlg.

c) Condltlon of grcenbelt deoelopment maA be
irrcorporated at TOR stage of EC application to ensure

4
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d)

that greenbelt unrk shall be in place at the time of fnatpre_sentationfor obtaintng EC, uthbh slult be uerifiea Ag
MOEFCC. Furth.er, while grant@ TOR, EAC 

- 
should.

speclfV the lacation of the greenbelt to prouide buffer
beh.peen coal mine and human settLem.enl.s, and spicifg
a sufftcient wdth of the greenbeltfor the same.

Ministrg of Coal be directcd b irrclude the necessary
prouisions to ensure the acceptonae of flg ash in coal
mine_s for disposal through OB dump and btack-Jilling as
per flA ash nntifrcation of 2O09."

4. We find that the reamm.endations are based on reLeuant
studies and. need to be implemented bg the ancerned pouxr pLants
ard. mines in the atea for protectbn of enuironment and. the-pubtic
health and the enuironm.ental rule of taw.

The applbants haue, while broadtg expressing satisfactinn
with tlrc report, made certain suggestions. FIrst suggestion- of the
applicants is tllat catryW capacitg assessment musi be
expeditiouslg canicd out and till such assessment rs done,
expansion and new projects shouLd. be onlg afbr thorough
eualuation Further suggestbn is that there should be a mechandm
to ouersee the remedial measures, ittcluding ouersight of heatth
mitigatbn reo.sures suggested bg the Committee.

6. We are of the uiew that srnce serious defabncbs haue been
found. and. there is potential for damage to the enuironm.ent as
obserued in the report, the 'hecautbnary, and ,$tstainahle
Deuelopment' principbs require that ang further expansion or new
projects in the area shouLd be altou,ed after thorougi euaruation only
and mechanismfor remedinl rnaasures shoulfi. be in prace, inctuding
ouersight of measures for health mitigation. The committee alreadg
constifitted in terms of order of this Tribunat dated 22.oz.2otg wilt*! * an Ouersight Committee. Th.e nodal agencg for the purpose
willbe tle crcB. Meethg of the committee mag be heLd. atleast once
in tun months or at such interual o,s mo7 be decided bg the
committee. Mitigation nLeasures for heatth issues mag be ouerseen
bg the hincipal Secretary, Health, Caut. of Chtnttisgarh. For this
pufpose, the existirtg cfirqTgenents in the lacal areas mag be
reubund and furthcr strengtlrcned to meet the requirem.en*. the
Principal Secretary, Health, Gout. of Chlwttbgarh will be at libertg to
tssue appropriote directbns to the atlcerned project proponents abo
for their initiatiues out of CSR ,rnds, The Committee mag gfue a
s0atus report on the issue as on 30.06.2O20 bg 15.02.2020 bg e-
mail at iudicial-nn@ou.in. The Ouersight Committee may bsue
appropriote directians to the project proponents for other remedial
flrcasures.

7. The aboue report mag be lpolced into anl acted upon bg the
Minisfu of Coal as well as MoEF&CCfor suchfurther action a.s flaA
be necessary."

5
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3. Accordingly, report has been filed by the CPCB on 17.11.2020

grving the status of compliance of the recommendations in a tabular form

as follows:

s.
IYo.

Otdcra olthe [Ion'ble NGTtrom
recommondatlons ln ttre rcpor\
Nouerter 2079

Compllance Reolean Status
on O9,77.2O2O

o7 Short tcrmmeasutes
a) Requbing all aal mincs in Roigarh

district to ampt flg ash for
dbposal through OB dump and
back-filing. (Action bg respecthrc
Coalminc ompanbs),

Three SECL mines are founl
complgtttg. Letters were issued
to SECL Clnal OC, Monnet
Ispal HINDALCO Limtted and
M/s Ambuja Cement Ltd. M/s
HINDALCO mbtrs infonned
ohout rw OB dutnp because of
continuous backfriling of mincd
otea with OB as per Approued
minrng pldn M/s Monnet Ispat
Mines has been talccn ouer bg
SECI. .lVo response reeiped
lrom M/s Antbuja Cement
Limited. More ouer CEA vide its
btter datcd 14.02.2020 has
infornled about declaratbn of
abandoned mines on
recommendation of task force.
The lbt incfudes 24 abandoned
OC mines of Chhattisgarh to be
u,sed for ftlling of flA ash
generated from TPP. Process o/
albcation rw of these mines to
TPP of Chluftisgarh is under
taleen bg CECB and is on
a.duanrce Annexure-II

b) Giaen the senbusness of improper
flA osh dunqing in bw lging
areo,s, and the practical di[ftanltg
in rigorouslg monitoring the
impbmentatbn of the reent SOP
in the fteld, rw furtler dbposal of
flU ash in low-lyu'tg areas bg
TPP/CPP ampanies to be
permittcd and all Gram
Parrclriagats in Raigarh district ta
be directed to stop issurirg IVOCs
for the same.

Dbtrbt Collector of Raigarh has
issued lettcr to cotrcem.ed
depafttncnt for directittg all
gram parrchagats for rwt
issurng any NOC to use low
lghg area for disposal of FIU
Ash. Durhg uisit of the
committee, disposal of fu ash
in lout lUUq orea ulas twt
ob serued. Annetarre-Ill

c) Requiring that whateuer aal is
being supplied b JPL and. JSPL
trom Gore Palma N/2&3 shoull
b e tansp ortcd through the abeadg
exbt@ cbsed @nveAor belts and
no such aal tansport slwuld be
allowed uia tnrcles. (Actbn bg
SECD.

Based on the obseruatbn of
CECB, RO, Raigarh" il seems ta
be complied.

d) Establishment of monitoring cell bg
PHED tn manitor utater qualitg
behg used by the resid.ents of
villnaes and prouide pre

Tllc representatiae of PHED
present during uisit of the
ammiltee has inforned that
PHED establislrcd utater testbta
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treatment faciliA and" remoual of
geogenic cclntaminznts and
anthro p o g enb a ntaminants b efore
its use as dri*ing water.
Speciftcallg, the qnlitg of water
treatment in the mine-supported
water supplg systcm in uillage
Kondklul need.s to be ensured by
PHED cs per drinking water
norrns.

laboratory at Gharghoda and.
Raigarh for testing of drinking
water qualifu of the arecL
Moreouer 12 tand pumps, O2
Power punps and.01 tap water
supplg lwue been prouided in
Kondlcel area- (Atmenre-IV)
Tlle resi.d.ents of the uilJage has
infomed a.bout frequent
bwerhg of ground. water tabLe
due tp UG minttq actiuity.
Representatiae of the PHED
wos abo in concunence with
the obseruatbn of the uillngers.
In order to ensure regulor and
good water qualitg ta uillagers
the qmmittee lws dbected M/s
Hindalco to proui.d,e tape watcr 

.

in uillage and ensure qualitg of t

water in coordination withl
PHED Raiaarh. I

e) htsbllation of oleqnte number of
CCII| and CAAQM stotions in sal
mining area Proper records under
CCTV epuerage shall be
naintained bg aal mines to
ensure mouem.ent of avered
tnrcks loaded. utfh crials and.
regular and, amprehensilte
operatbn of sprinlclers in coal
zone, sto@ard and. all mine
roa.ds. CAAQMS shall be
connected ta CECB/CrcB seruer,
and abo dbplayed on the mhe
gates for public informatiott-
(Action bg respectiae mal minc
ampanbs).

As per report bg CECB,
RO, Raigarhil seems that CCTV
has been in"stalled bg M/s
HINDALCO Industrbs, SECL
Gare Palmo N/2 &, 3, SECL
ChhaL SECL Gare Polma N/ 1.
At the ttme of ubit M/s Monnet
Ispat Mines werc nat found
operatbnal

- In aase of installntbn of
CAAQMS all the mines haue
infonrrcd tlnt as per mand.abry
conditiotts of EC and CTO fwed
locotion ambbnt air Qualitg
monitorhg is being conductcd
bg the units and reports ore
regularlg submitted to
MoEF&CC and

J) Proper repairittg and maintenanrce
of roads both insid.e and outside
the mine area to ensure smooth
mouem.ent of tntcles and other bad.
@rrytng uehbles. (Actian bg Pltblic
Worles Department ard. respectiae
minhq ampardes| Indiut
Railwags to be dbected to submit
a time-bound actbn plan fior
commissbning oI tlrc railwag linc
h Tamnar and. Glnrgluda bbcles
ta ensure all qal transportatbn bg
rail

- Letter issued tn PS, PWD,
51/03, Malwnadi Bltawan,
Raipur by this offue uide
number HDB/ N?TOA-
104/2018/553 dated
07.09.2020. EE PWD uas
present before committce b
apprabe the status of PWD
roa.ds in the area. Committee
hos obserued uery bod rood
conditbn in Tamnar and
Ghorglwda area whbh see?ls
to be one of the major factors
for deteriomtion of ambient air
quah$. EE PWD Sh Khamra
has infomed the ammittee
about requirement of immediate
anstnrctbn of approxhtab I I I
Km CC road (Ratgarh to
Dhannnjag Garh about 76 Km
and Punjipata to Milupara
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about 35 Km) but due to budget
constraint the unrk b pending
strrce last seueral gears. More
ouer SECL has paid an amount
of 42 Crore to Raigarh PWD for
consfructbn of 19 kms, 7m
wi.d.e tar roal from Gharghodo
to Jampali in amplianrce of
Honble NGT order.

- IRcoMntemational Limited,
in refererrce ta our btter dated
07.09.2020 hns informed that
44 Km Railuag linc work fiom
Kharsia-
Gharglodallorbhhapar has
been mmplctcd and startpd
transportation of coaL Work for14 km mil line from
Gharghodabhalumuda- Gare
Pabtn will be ampleted by
June 2021. Rail line work frcm
Karbhhapar - Kurumkelo-
Dharamjaggarh will be
completed bg Deemher 2020.
IRCOIV has to @nstruct 05
numhers of aal sid@ in
Tamnar and Gharghoda area
Ior irrcreasing rail aal
transportation As on date of
committce uisrt IRCON lws
completed 03 aal siding and
made Ol sAW operatbnal. 02
more sAW will be made
operatbnal bg December 2020.
As informed bg the
representatite of Indinn
Railway rest 02 sidings shall
be completed bg March 2021.
(Aruexure-V) @npllance ln
hogrccs

s) hoper and free health KLre
facilities with multispecialtg
treafinent sqstem mag be prouided
in all coal miruadjacent uillages as
per the reammendatbns of the
committee report of 14.6.2019 in
the Dulcalu Ram (OA 314/2014
CZ) case. (Actbn bg respectiue coal
mine oompanbs).

Mitigation meosure for health
issues b tn be ouerseen bg the
hincipal Secretary, health"
GovL of Chhattisgarlu For thb
pufpose, tllc existing
arrangements in the lpml areas
mag be reuiewed and. further
strengthencd tn meet the
requbements. The hinctpal
Secretary Healtlt GouL of
Chhattisgarh i,s at libertg to
issue appropriate dbections to
tle corrcem.ed project
proponents also for tlair
initiatiues out of CSR funds.

h) Stict uigilorce bg MOEF&CC for
g reen b elt deuebpment umplinn e
as per ECqnditbns

MoEF&CC has started close
monitoring for green belt
deuebpment in dl oal mines.
Co mp llancc ln prog te ss.

i) We also reqmmend that no Letter has been issued to
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further anuersbn of UG mines b
Open Cast mines be permttted in
Tamnar and Glwrglwda" lceepntg
in mind. th.e environmental cr,sts in
fprms forest loss, major
nonmmpliance in pollution antol
artd s o ciol co s tt rehabilirado d.

MoEF&CC (IA-Coal) for
implementntion of restrbtbn on
anuersion of UG aal mbtes to
OC coal mbws in Tamnar and,
Garglwda area of Dis&lbt
Raigarh.

o2 IT'NGTE,Ril MEASURES
o) Commissioning a detailed and

comprehensiste enuironmenbl la o.d.

canying capacitg sdtdy (as
mentbned in NGT order), to be
@rried out bg a reputed
environm.ental research itlstihr?
ouer a 24 nwnth perbd.

The matter u..ras discussed wtth
CrcB HO and got aduised to
include tlrc project in State EC
fund os defined by Honble
NGT. In order of thb proposal
for the same lms beenprepared
by CECB and submitted tp
CPCB for ampilatbn of aLl
project and. submission before
Hon'bLe lVGf. Awtexure-W
Compllance ln prugrrss,

Mode of commissioning of thb
stu.dg mog pLease be decided bg
the Hon'bb NGT and nacessary
dbectbns mag please be bsued
acardbwlu

b) To redu.e. the pollution and other
impacts caused bg road, transport
of aal and oth.er mincrals
directions mag be issued tlnt mal
transport bg road. from aal mines
or to th.ermolpou.er plants ht]rcse
tun blocks u.till be permitted only
for 1 gear, $ter whbh transport
must be done bg rail of cbsed
conuegor belL

As per reprt obtoincd from
SECL if is euident 35% increase
in daily average dispatch bg
rail in amparbon tp the FY-
2019-20 aftcr constuctian of
new rail linc befiinen Klnrsia-
Gharghoda- Korichhapar. Coal
dispatuh from Korbhhapar
railwag sidtng commenced in
the FY2O19-20. It is assumed
that coal tansport bg rail mog
itrcrease bg 50oA in additbn tp
earli.er transport in rail bg
December 2020.

c) Conditbn of green beh
develnpment mag be inmrporatcd
at TOR stoge of EC application to
ensure that green belt unrk shall
be in ploce at the time of fmal
presentatbn tor obtainhg EC,
which slu,ll be uerified by
MoEF&CC. Further uhile granting
TOR, EAC slwuW specifg the
butbn of the green belt to prouide
buffer befiteen aal mine anl
humon settlements and specif,g
sufftcient width of the green belt
for the same.

CopA of Hon'blc NGT order
dated 27.02.2020 has been
sent b IA-Coal on 18.09.2020
for further rrccessa.ty action bg
MoEF&CC.

d) Minis@ of aal be directcd to
ircfude the necessary prouisions to
ensure the orceptatrce of IIA ashin
aal mines for disposal through OB
dump and backfrlling as per fly
ash notifia-ation of 2009.

Pursuart upon lnng
delibemtions bA CPCB, Central
Electicifu Autlwrifu, I{IPC and
Minb@ of Coal throrqh Task
Force,lbt ol24 abandorled OC
mines of Chh.attbgarh lws been
submitted to be u.sed for fillittg
of flg ash generated from TPP.
Process of allocation of these
mines to TPP of Chlwttbgarh b
under talcenbg CECB ond. b on
aduarrce stage.
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4. Ttre Committee has also made lield observations and

recommendations as follows:

$FIE.I.DOASTRYATIOJVS..

1. Pursuant upon lang deliberations bg CpCB, Central Electrbity
Authoritg, NTPC and. Ministry of Coal through Task Force, lbt of
24 a.bandoned OC mines of Chhattisgarh has been submitted to
be used for fi)hng of IIA osh generated from Tpp. Member
Secretary CECB has informed about considerhg mhe uise
allocation of abandoned coal mines as declared bg CEA uid.e its
letter dated 14.02.2020. The co-operatian of SECL b not
satbfactory as mang applications of Tpp of Tamnar &
Gharghoda area are lging unattended bg SECL.

2. Distriat collectnr, Raigarh has bsued letter to concem
departments for dbecting all gram pancha7ats for twt issudng
ong NOC to use low lgitrg area for dbposal of FIV osh. Durbtg
ubit committee has obserued restrictbn on ltg osh disposat ln
tow lgutg areos partbulorlg in agriatldtratfieLd.s of the uiltages.

3. In corwli.arrce of letter issued bg Nodat olftcer of the commtttee
on 07.09.2020 to PS, PHED, Raipur, it was infonned. that pHED
hars established water testing laboratory at Gharghod.a and.
Raigarh for testing of drinkhg water quatitg of the irea. pHED,
Raigarh has abo establbh.ed 06 control roonls and circulated.
the contact numhers of the concem offtrers to manage ang crisis
of drinkirq urater auailability in Raigarh DistricL In oider n
prouide proper leatmgnt for remoual of a.rLA geogenb
contaminants PHED Raigarh has also prouided oi edctrotgtic
D_E Jluorid.atbn (EDF) plants in OS uillages (patq Mudagaory
Saraitola) of Tamnar Bloclt Moreouer 12 hond pumps, O2 pouter
pumps and 01 tap water supplg haue been prouid.ed in Kondkel
area. In additian to ahoue PHED, Raearh has also proposed.
drinkirq uater su-pplg scheme (Rs. r2zo.41 Lakh projeci cost)
for 10 min@ effected viltages of Tamnar Bbctc-nb a"nl"
submitted by PHED, Raigarh utas uerifted in Kondket village
and found bcufficbnt with respect to populatbn of the uilLaje.
The representatiue of pHED present during uisit of ihe mmmiiee
has informed that PHED has estahti,snea O+ hind. pumps, O4
Pgunr pumps and 01 tnp water supptg haue been proui.ded. in
Kondkel area- The residents of the uillage has infottned. about
frequent loutering of ground water tablc due lo UG mining
actiuitg. Representatiue of the pHED wos also in concunence
utith the obseruatbn of the uillagers. In order b ensure regular
and good uoter qualitg to uillagers the committce has directed.
M/s Hirdalm to prouyde tape uater supptg from mine in uilrage
?F "p"1" 

qualitg of unter in oordinadoi rlm 1HED Raigaih.
M/s Hindalco coal Mine shatt abo submit report on quanitg of
mine u.ater generatbn from uG mines to matce an aisess.ent
for water supplg requircdfrompHED.
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4. Installatbn of ccfv system in mines of the area u)cts reported
complied bg all mines whereas its proper operatioi and
rearding is to be ensured bg SBCL in its atl mincs bcated in
Chhal and Gare Palma-

5. EE PWD uns present before ummittee to apprabe the stads of
PWD roa.d.s in the area- Committee has obserued uery ba.d. road
andition inTamnar and Gharglada area uhbh seems tn be one
of the major fantors for deterbration of amhient air qualitg. EE
PWD Sh. I{hamra hos informed the ammittee about requirem.ent
of immedi.atc constrtrction of apprortmate l l l Km CC road
(Raigarh to Dharm.ojag Garh about 76 Km ard hmjipatra to
Milupara about 35 Km) but due b budget anstraint the unrk is
pendt W since last seueral Aears. An amount o/ Rs. 335 Crore
mag be required to complete the cnnstructbn of CC road in the
area of Tamnar and Gharghoda. More ouer SECL has paid an
amount of 42 Crore to Raigarh PttlD for conshuctian of 19 kms,
7m wid.e tar road from Gharghoda to Jampali in compliance of
Hon'ble NGT order.

.IRCON Intemational Limited, in referetrce tp our letter dated
07.09.2020 has informed that 44 Km Railung line unrk from
I(harsia - Gharghoda - Korbhhapar has been compteted and
started transportatian of coal. Work for 14 km rail line from
Gharyhoda - Bhalumuda - Gare Palma uill be compteted bg
June 2021. Rail line unrk from Karbhhapar - Kurumkela -
Dharamjaggarh wtll be completed bg December 2O20. /RCOIV
Intematbnal Limited, in reference to our letter dated 02.09.2020
has informed that 44 Km Railwag line unrk from l{harsia -
Gharghoda - Korbhhapar has been completed and storted
transportation of coal. Work for 14 km rail line from Gharghoda -
BhoJumuda - Gare Palmo will be amplcted by June 2021. Rail
line unrk from Karichhapar - Kurumkela - Dlnramjaggarh will
be completed bg December 2020. IRCON has to construct OS
numbers of coal sidtttg in Tamnar and Gharghoda area for
itrcreasing rail coal transportation. As on date of committee uisit
.RCOIV has completed 03 coal siding and ma.de 0t siding
operational 02 more siding wtll be made operational bg
December 2020. As informed bg the representatile of Indian
Raihtny rest 02 srdings shall be ampleted bg March 2021. As
per data receiued from major mintrq companA of the area Le.
SECL, it b reported that 35% aal transport increase has been
obserued in comparison to last fnancial gear 2O[9-2A2O,
(AnnentreW) It b a,ssumed that coal transport by raiJ may
increase by 50%o in ad.ditbn to earli.er fransport in rail bg
December 2020.

6. In reference to instructian on point 2 (a) (ii) regardmg carrytng
capaci$ studg, CPCB has aduised CECB to include the project
cost rn EC fund sponsored project and proposal for sam.e has
been prepared bg CECB and submitted ta CPCB for further
essential actbn.

7. The ammittee has also disczssed the issues in meethg wdth
Collectar, Raigarh to expedite the required deuelapment as
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directed by Honhle NGT in its order. The outcome of the meeting
hacs been consi.d.ered in the recommendations.

In ui.ew of the aboue fi.eLd. obseruatians, the recommendations of
ouersight committee are o,s under.

REICODTMET{DAfIOIYS :

1. In order ta ensure deoelopmcnt of health/acltltlec ln the
ulllages of mlnlng qffected. a?east, H;ncfinl Secrctary,
Health Chhettlsgarh Goaernmcnt rnag be adalsed. to keegt
lnformhq the owrslght commtttee about deoelopment
mtrde ln health faclltttes.

2. Hon'ble NGT mag llke to dlrect Prlnclpal Sectctary, pWD,
Chhattlsgarh Qouernmcnt to sanctlon budget of Rs. 33S
c"o?e (@,s 3.OO cno?e per km) for constntctlon of CC road.
approxlmetcly 777 ktn length of 7m wldth (Ralgarh to
DharmqJag Garh about 76 Kn and. F.t4fipatra to Mllupara
about 35 Xml and, ensure lts executlonbetore March 2021.
In thIs context tlme bouttd, actlon plan ulth bank
guarantee o/ ns. 35 &ore mag be obtalned lrom pWD,
Chhattlsgarh to ensurc tlmr,lg exccutlon of Ghe work.

3, Dlrectlotts from Hon'blc NGt mag al;slo bc tssued tD CMD,
SECL, Bllaspur to expedlte allotment of a,bandoncd, coal
mlnes ln consultatlon wlth CECB o;nd comptetc tt beforc
37st Decerter 2O2O.n

5. From the above, it does appear that action so far taken is not

adequate and further steps need to be taken in the light of the

recommendations made. The Frincipal secretar5r, Health and the pwD

Department, chhattisgarh Government and the south Eastern coalfields

Limited (sEcL) may act as per recommendations of the committee. coal

transportation by rail be increased for abatement of air and dust

pollution.

6. Ftrrther, the applicant has given suggestions by way of written

submission filed on 18.11.2020, inter-alia to the effect that contaminated

sites be seen, fly ash dumping in low-lying areas be ensured and such

dumping should not be in unscientific manner. The legacy fly ash dumps

be remediated. Air and land pollution due to fire in the coal mines be

remedied. coal transportation by tmcks must be done on scientific basis
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and transportation by conveyor belts be preferred. Road maintenance be

improved. continuous Ambient Air Quariff Monitoring station (cAAeMS)

be installed. steps be taken for recharge of the ground water. water

supply to the concerned villages be provided by pipes. The submission of

the applicant are:

That at the outset it is stated that the Committee did. not meet
with Applicants durilq their recent uisit whbh was important
os the Applicants u.tould haue shoutn the contominabd sites
to the ammittee whbh are grcsslg mrssrngl in the present
Report dated 17h Nouember,2o2o. The Committee has onlg
seen the sites whbh the CECB has shoum to it. ft b submitted
that the Committee should. plan an immediate uisit after
informhg the Applbartts so that the Applbants can lrclp the
Committee to identify the contaminated sites and resolue the
enuironm.entallg problematic issues as m.entioned in the Order
dated27.02.2o2o of this Hon'ble Tribunal.

That Ouerall the report does not prouide ang evid.ence (in the
form of pttotos, Iists o/srles uisirs, descriptions, who did. they
meet etc) to back up iLs conclusbns. For etample in places
where the ammiltee hars come up utith conchsbn tlwttly ash
dumping in low lging areas haue been restrbted. It is stated
that no proof hos been gfuen for the same. There cae no
photograph,s that haue been attached or lbt prouided of which
sites theg haue uisited and. what information theg haue noted
bg tle Committee. Abo the bcal communitg members haue
prcvided a lbt of sites and phab documentation of how neu
tlg ash dunpttg sites haue bben created in uarbrs parts of
the regian in uiolation of the Hon'ble NG?'s Order/s lwunuer
till date ta action has been taleen tn ang of these cases. The
Applbants are annexing tlrc recent photograpl* showing that
tlw IIA ash dumpittg rs still toking place and nnthntg hos been
done uith respect to remoual of legacg llg ash dumps. The
non-clean up of legacg Jlg ash dumps would lea.d. b leachate
uhen it comes in contact with water and. utould.further lead to
water and. soil pollution

Photograpls alangwith GPS locatbn and date are annetced
herewith slnwing the Fly ash dumps whbh are annexed
hereuith as AJWEXI/RE-B (Coltectiuelg ).

That it is also important ta point out that the Coal mines of
Gare N/2 and. Gare N/3 is abo utttnessilrg air and. land.
pollutinn due to fve in Coal mbrcs of Gare lV 12 and. Gare
N/3. Had the Committce antacted the local ammunitg
members theg unuLd haye shoutn the sdtes u.thich are
wdffi.esstng fire in Coal Mines. Recent Photograplw showing
tlrc fne in Coal mines of Gare N/2 and Gare N/S are
annexe d herewtth as AJV/V EXtlRE- C (Collectiuely ).

e

5.

6.

7.
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9.

8.

11.

12.

13.

Th.at on the issue of coal transportation by tnrclcs, ttle
ammittee has giuen a uague response of "seems to be
amplied' whbh does not malce ang sense, either the
conditbn is complbd or not to be complied. Hounuer the
ammittee has once again not prouided any detalls of the
transportatian of coal uia. conuegor belts such as trip sheZts or
how much quanhtm of coal has been transported bg a
conueAor belt to prouide proof that the conditian is being
complbd with. Mere uague statenT.ent of tlle committee in this
regard cannotbe accepted as proof.

That the dbectbn about UAQMS has NOT BEEN COM?LIED
WITH. What is euen fitore shocktng thal the committee uhich
lws been appointed to ouersee the imptementatbn of the
directbn is justifyittg the non-ampliance bg a.duancutg the
industry's faultg logic in this regard, It is stated that EC and
CTO conditian is tp prouide regular monitoring data which is
not the sa;rle as a24X7 and 365 dag monitoring through
oAAQMS.

That the ommittce itself obserues bad roa.d. in the region
hence it is dear that road. matntenarrce directian nas wOf
been complied with.

lo.

That Directbns regarding the mitigation maasures of hedth
dssues in the regbn IIAW NOT been amplbd wltn. fne
hincipal Secretary-Health" GoW. of Chlnttisgarh hos rr:rt been
implcmentbtg anA llealth related ntee,sures and lacal
mmmunity health b in a uery precariau.s situation which fact
is obserued in a recent Health Assessment RepoG 2Olg-iO2O
titbd ,HEAL?H ASSESSMEIYI OF WLLAGENS OF TAMNAR
BLOCK, DISTRICT RAIGARH (C.G.),, submitted to Indinn
Council of Medical Research, Neut Dethi, year 2019-2020.
Copy of releuant pages of this study b annexed herewdth a,s
ANNEXLIRE-D.

That on the bsue of green belt deuelopment, the committee
has pushed the responsibilitg on MoEF&CC. It is not clear in
describing tle octual status on the ground. there is tw acfilrurl
eui.dence proi.rid.ed bg the committee to support their
'compliarce in progress" rem.ark. The ammittee,s uague
reT.ork without any submission of doqtm.ents of the mine
ruise stafus of greenbelt deuelnpment is nothing but mere bald.
asserfions without ang proof.

Tlnt ygard@ th.e water esting laboratories at Gharghoda
and. Raigarh for tcstittg of drinking water qualitg theri is tw
euidence on reard that the safiE are in ftt unrkilq con/iitbrr
Simitartg, on the issue of u)ater testing, tlrc ApptLants state
that in saraitola area the water contait:ts highlluoride content
and there is rw euidenre on record to shout tha,t Electrolytic DE
tluoridation(EDF) Plants in g uillages (pata, Midgaora
Saraitola are in fit unrkhg conditbn). The hmmittei has
faikd to prouide anv lr,stirlg results from the area as b u.that
was found in the drink@ uater and uhether the saflte u)a,s
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in usa.ble unditbn bg the local uillagers. There is rw euiderrce
or proof ftled bA committee regardtttg tlte sites uthere the
drinking utater is potable and where the sam.e is nat potable
and. need further treatment for the uillagers to be used. There
should. be a timeline prouided by the Committee to test the
uater qualitg in the Tamnar and Gharghoda blocks and a
study regardmg the siP-s of potable utater needs to be done in
aordination with PHED and the bcal uillagers.

14. Tltot the Committee has agreed that there b a problem of
frequent louering of ground. uater tabl.e due to mining actiuitg
at page 7 of the Report

J5. Inspite of acknowledgt tg the problem of frequent lowering of
ground water table due to minhg there are no plans or action
tnleen proposedfor replenbhing the fast depleting utater ta.ble
or anrbing the future minrng actiuitg.

16. It also states that M/s Hinl.aJco has been tald to prouid.e Tap
water supplg from th.e mine in the uillage and. ensure quality
of water in co-ordination with PHED Raigarh. It is statcd that
the same should be done for Neelupara and odjoinirg area
where there are uery few drinking water focilities. The Report
is srlent on neu) sites where drinking water facilitg has been
prouid.ed.

17. That in the long term complinnce section the details proui.d.ed
in Annexure W for the carryhg capacifu studg rs grossly
insufficbnt. The proposal of CECB is to just anduct a source
apportionment stttdg. A source apportbnment studg cannot be
ansidered as a carrAug capacitg studg. Source
Apportionment (SA) is the proctbe of deriuing informotbn
about pollution sources and. the amount theg antribute to
ambient air pollution bueb. The concept of carrying capacttg
descrihes the relationship befunen resouroes, enuironm.ent
and. human actiuiti.es tD ensure sustainabilifu. Canying
capacitg is also defined as "the growth limits an cyea can
accomm.odate without ublathg enuironm.ental capacitg goab".
The carrybq capacitg stttdg urill assess the maximum number
of indiuiduab/ industrial actiuitbs that an area's resources
can sustain indefuitcly utithout signiftcantlg deplcting or
degra.ding those resources or caustrq enuironm.ental or publb
health depLetion It is re-iterated that a proper detailed
proposal on carrying caprcitq study has to be done and.
shared with the communitg before progressing with the
ampliarrce."

The above suggestions may be duly considered by the concerned

authorities and the Committee which may be coordinated by the CPCB,

We also direct the Collector, Raigarh will stand inducted as Member of

the Committee. The applicant has also filed IA No. 382/2020 for a
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direction that expansion of the project be allowed only after carrying

capacity assessment is done. This aspect may be gone into by the Expert

Appraisal Committee (EAC).

7. A further status report may be furnished after four months by e-

mail at judicial-ngt@gov.in preferably in the form of searchable pDF/ocR

Support PDF and not in the form of Image pDF.

List for further consideration on lS.O4.2O2l.

A copy of this order be forwarded to the MoEF&CC, NEERI, CPCB,

State PCB, Dr. sarat chander Lele, EAC Member coal and rhermal,

MoEF&CC and the Collector, Raigarh by e-mail for compliance.

M. A. Nos. 279120'18 and 8s8/2019 which were filed in the year

2018, may be treated as disposed of in view of the above order. Execution

Application OSl29lg also stands disposed of.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. S.S. Garbyal, EM

Dr. Nagin Nanda, EM
November 20,2O2O
M.A. No. 279/2018, M.A. No. SS8/2018
& I.A. No. 382/2020 in OA No. 104/2018
11d EA No. 05/2019 IN O. A. No. to4l2OtB
DV

16

LENOVO
Typewritten Text
71



Awn.ax"[I*"" -R
INVITATION OF PROPOSALS

FOR

cARRytNG CAPAC|TY (CC) TNCLUDING SOURCE

APPORTTONMENT (SA) STUDY tN

TAMNAR AND GHARGHODA, BLOGKS OF RAIGARH

DISTRICT OF CHHATTISGARH STATE.

.rI:

-

CHTIAITISC.+EHE

-

HE7
CHATTISHGARH ENVIRONMENT GONSERVATION BOARD

(cEcB)

'Paryavas Bhawan, North Block, sector - 19, Nava Raipur, Atal

Nagar (C.G.) 492002

Web Site: http ://unrul.enviscecb.org

E-mail : hocecb@gmail.com

Phone: 0771-2512220
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Terms of Reference

1.0 lntroduction

Chhattisgarh Environment Conservation Board (CECB) intends to carry out

Carrying Capacity (CC) including Source Apportionment (SA) study in Tamnar and

Gharghoda, Blocks of Raigarh District of Chhattisgarh State.

The studv obiectlves are:-

To conduct Carrying Capacity (CC) including Source Apportionment (SA)

study for Tamnar and Gharghoda, Blocks to establish assimilative capacity with

respect to air, noise, water, !and, biologica! and socio-economic components of

environment, development of emission inventory, source profiling and source

apportionment using dispersion & chemical mass balance modets and also

supportive capacity analysis of the natural systems in the region, keeping in view the

regional developmental activities.

2.0 Scope of Work

A) Carrying Capacity (CC) Including the Source Apportionment (SA) Study

i) Study Approach and Scope of Work

The major components of the study would be the assessment of various

activities in the region, source apportionment, estimation of assimilative capacity and

supportive capacity leading to delineation of appropriate environment management

plan for sustainable development of the region.

ii) Assessment of Various Activities in Study Area/Region

' ldentification of various activities viz. industrial, commercial, residential,

transport, construction etc. in the region.

' Quantiflcation of waste generation due various activities.

' Prediction of impacts due to various activities on different receiving

environments, viz. air, water bodies (rivers, lakes, ponds, reservoirs,

ground water etc.), land (soil, agriculture, Iand use pattern).

iii) Estimation of Regional Assimilative Capacity

The major elements of work in the estimation of assimilative capacity are:

' Assessment of present level of pollution due to various activities

(industries, commercial, residential, institutional, construction, transport

etc.).

2
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. characterization of receiving environment (air, water & land) by
predictive modeling.

' Delineation of sources of pollution and quantification of pollution loads.

' Validation of predictive models using data on present pollution toads

and environmental quality status.
r Estimation of future pollution loads and pollution levels in the next 10

years.

' Assessment of congestion levels based on environmentat standards for

receptors.

. Delineation of environmental management plans to prevent and

minimize pollution loads on environment.

iv) Detailed Work Plan

a) Air Environment
. Preparation of inventory of point, line and area sources.

. Development of detailed land-use map on a Gls platform and an

updated (2 km x 2 km resolution) gridded Gls-based emission

inventory for air pollutants (PM10, PM2.s, so2, co, Nox, votatile

organic compounds (Vocs) and poly-aromatic hydrocarbons (pAHs) or

any other pollutants specific to the study area I region should be

prepared duly accounting seasonal variations.

. Appropriate, updated Emission Factors may be used for deveroping

Emission lnventory. Specific efforts should be made to identify and

quantify non-point fugitive sources including unauthorized activities in

non-conforming areas.

' Emission inventory of industrial and other sources shal! be prepared

though primary surveys including data coilected using online

Continuous Emission Monitoring Systems.

' Emission inventory should be periodically reviewed and validated using

appropriate techniques such as, mass balance technique as far as

possible.

. Monitoring of air pollutants, PM1O, pM2.S, SO2, NOZ, Benzene,

Toluene, and Xylene, Analyse collected PM10 and pM2.5 mass for

elemental composition, ions, elemental carbon, organic carbon, pAHs

(Benzo[a]pyrene, Fluorene, Acenaphthene, phenanthrene,

Anthracene, Fluoranthene, Pyrene, chrysene, Benzo(b)fluoranthene,
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!

Benzo(k)fluoranthene, Dibenz(a,h)antracene, lndeno (1,2,3-c d) '

pyrene, and Benzo(ghi)perylene) and other source-specific molecular '

markers.

The ambient air quality monitoring should be carried out for pollutants

specified in scope of work over a period covering two critical seasons

(summer and winter) in a year for SA and all three seasons (summer,

winter including pre & post monsoon) in a year, to get representative

data on seasonal variations ln meteorology as well as activities that

have bearing on the air quality. The purpose of ambient air quality

monitoring is not compliance verification.

updated methodology with respect to selection of sampling equipment

and measurement methods along with model framework for conducting

source apportionment studies is enclosed as below.

The number of monitoring stations shall be as per !s s182 (part 14):

2000 'Methods for measurement of Air Pollution (Paft 14 Guidetines for
planning the sampling of Atmosphere)" of not less than 15 monitoring

stations: Whichever is more.

Minimum 15 air monitoring stations shall be installed at locations such

as kerbside, residential, industrial, commercial and background

including upwind and downwind directions. However, the number of

monitoring stations can be increased depending upon the activity

profile of a particular study area lregion.

ln order to capture the diurnal variations of sources as well as the

typical meteorological changes, one should conduct monitoring using

standard monitoring protocol spread over 60 - 100 sampling days (ail

sampling sites combined) of a season to cover the all days of week and

get fair representatlon of the seasons. The number of days of sampling

at each site for each season should be 20 days. ln case receptor

modelling is carried out using PMF than monitoring of minimum 30

days at each site may be ensured.

Monitoring of meteorological parameters should be carried out

simultaneously preferably at each station or minimum at one location.

Additiona! meteorological data for the study period shall be procured

from IMD or other agencies or validated meteorological models.

4
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' Appropriate, updated source profites may be used. For a suitable
model performance internationally developed profites can also be used.

Development of city (study area lregion) specific pMz.s source profiles

for other sources and molecular markers should be taken wherever
required.

. with regard to dispersion modelling and intervention anatysis, a
suitable dispersion model and refined city (study area lregion) - level

emission inventory shall be used. Al! efforts shoutd be made to vatidate

the dispersion models against measured data.

' On completion of data coltection, validation and interpretation of the

assimilated information, a detalled road map shall be drawn

considering all possible measures for air quality improvement.

' These measures shatl be classified into short and long-term with due

priority to low cost measures that give maximum benefits. Emission

from sources in neighbouring districts may also be considered during

formulation of action plan to lower pollution levels.

' Quantification of pollution load due to various activities with respect to

different pollutants (particulate matter/dust and gaseous emissions)

shal! be carried out.

' Prediction of cumulative impacts of al! the air pollution sources using

appropriate mathematical models shall be carried out.

' Estimation of assimilative capacity of the region for various pollutants

vis-d-vis air quality standards shall be carried out.

' Assessment of present pollution loads and environmental quality status

and predicting the cumulative impacts under different future

development scenarios shall be carried out.

. Delineation of environment management ptans to minimize adverse

impacts due to various air pollution sources shail be carried out.

b) Water Environment

. Assessment of water resources (surface and ground) with respect to
quantity and quality in the study area shal! be carried out.

. The selected agency shall carry out the sampling & analysis of surface

& ground water as per the ls 302s (Part l): 1987 "Methods of sampling

and test (Physical and chemical) for water and wastewater: part 1

sampling (First Revision)" and CPCB guidelines/norms.
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. Quantification and characterization of water pollution loads due to '

various existing activities shall be carried out. i

. lmpact of water withdrawal on surface and groundwater sources, if any

shall be carried out.

. Assessment of present pollution loads and environmental quality status

and predicting the cumulative impacts under different future

development scenarios shal! be carried out.

. On completion of data collection, validation and interpretation of the

assimilated information, a detailed road map shall be drawn

considering all possible measures for water quality improvement.

. Prediction and evaluation of impacts due to wastewater discharges

from various activities on receiving water bodies, if any shall be carried

out.

. Estimation of assimilative capacity of the water bodies (surface and

underground) of the study area I region for various pollutants vis-d-vis

water quality standards shall be carried out.

. Delineation of appropriate water environment management plan for the

pollution sources shall be carried out.

. These management plan shall be classified into short and longterm

with due priority to low cost measures that give maximum benefits.

c) Land Environment
. Assessment of existing land use pattern based on satellite imageries

and field surveys shall be carried out.

. Quantification of municipal and industrial solid waste generation shall

be carried out.

. Assessment of present solid waste disposal practices and its impact on

the present receiving land environment shall be carried out.

. Collection of soil samples and analysis for physico-chemical and micro-

biological characteristics shall be carried out.

. The number and location of monitoring stations shall be fixed by

selected agency in consultation with CECB.

. Assessment of present pollution loads and environmental quality status

and predicting the cumulative impacts under different future

development scenarios shall be carried out.
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' On completion of data collection, validation and interpretation of the

assimilated information, a detailed road map shalt be drawn

considering all possible measures for irnprovement of land

environment.

' Estimation of assimilative capacity of the land environment of the study

area I region for various pollutants vis-A-vis standards shall be carried

out.

' lnventorisation and management plan for municipal and industrial

wastes, including Hazardous Waste and E-Waste shall be carried out.

' These management plan shall be classified into short and long-term

with due priority to low cost measures that give maximum benefits.

d) Noise Environment

' Assessment of present noise levels due to various activities, work

places, residentia! areas, state/national highways, transportation,

commercial centers, hospitals, schools etc. in the study areal region

shall be carried out.

' Assessment of noise impacts due to various activities shall be carried

out.

. The number and location of monitoring stations shail be fixed by

selected agency in consultation with CECB
. Prediction and evaluation of impacts due to noise generation by

existing and proposed developmental activities including transportation

shall be carried out.

' ldentification of high noise level zones requiring mitigation measures

shall be carried out.

' Prediction of cumulative impacts of all the noise pollution seurces using

appropriate mathematical modets shall be carried out.

' Delineation of source specific noise management plan to minimize the

impact of noise & vibration

' These management plan shall be classified into short and tong-term

with due priority to low cost measures that give maximum benefits.

e) Biological Environment
. Study on flora and fauna in the region through fietd survey shall be

carried out.
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. Biodiversity study of avi-fauna and wild life in the study area/region, if

any shall be carried out. '
. Collection of information on terrestrial and aquatic ecosystems shall be

carried out.

. Prediction of impacts due to existing various activities on the flora and

fauna in the area with special reference to biological diversity shall be

carried out.

. ldentification of suitable native tree species for afforestation shall be

carried out.

. Assessment of forest resource, economically important plants,

medicinal plants, and perceived threat to rare and endangered species

due to deforestation & construction activities shall be carried out.

. Mitigation measures to compensate the loss of forest cover/green

cover shall be carried out.

. ldentification of measures for protection and conservation of flora,

fauna including wildlife, migratory avi-fauna, rare and endangered

species, medicinal plants etc. shall be carried out.

. ldentification of suitable native tree species for compensatory

afforestation, green belt in the study area lregion shall be carried out.

. Delineation of appropriate environment management plan for

development of greenbelUgreen cover in the study region.

. These management plan shall be classified into short and long-term

with due priority to low cost measures that give maximum benefits.

0 Development of Environmental Management Ptan (EMP)

On the basis of baseline data of different environmental components,

identification, prediction and evaluation of impacts, appropriate strategies would be

formulated under each environmental component for minimization of adverse

impacts.

EMP would address details of scientific methods for the protection and

conservation of environmental quality to achieve sustainable development.
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3.0

1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

Terms & Conditions

The name of the work is carrying Capacity (cC) and Source Apportionment

(sA) study in Tamnar and Gharghoda, Blocks of Raigarh District of
Chhattisgarh State.

Monitoring, sampling and analysis work for aforesaid study shall be carried

out by an approved laboratory as per relevant prescribed lndian Standards

(lS) and CPCB guidelines/norms. All the instruments/ equipmenU gtass-wares

etc. to be utilized in monitoring work and analysis of samples, should be

properly calibrated.

The monitoring shall cover peripheral area of 15 km radius from centre of

study areas / region.

The selected agency shall follow the guidelines/norms/ framework of CPCB

regarding the carrying capacity (cc) & source Apportionment study (sA).

The selected agency shall complete the activities as per "Project Timelines,

Payment Terms and Deliverables'from the date of issue of work order.

The selected agency shall arrange required manpower, instruments/

equipment, accessories, chemicals, glassware and consumables etc. on their

own for the monitoring/computation/assessment purpose.

The selected agency will submit monthly progress report and the setected

agency has to present power-point presentation of quarterly progress.

The selected agency shall not assign/outsource any component of the work to

any other agency.

The selected agency shall co-ordinate with the concerned Regional Office of

CECB for the study. Regional Officer on behalf of CECB shall assist the

agency for access to industrial units and other places of concern, if required

for the study.

No amendment in 'Terms and Conditions' shal! be valid unless the same is

made on agreement in writing by both the parties or their authorized

representatives and specifically stating the same to be an amendment of this

work order. The amendment shall be effective from the date on which they are

made / executed, unless otherwise agreed to.

All the information and data generated or collected during the execution of the

work shall be treated as confidential and sole property of cEcB and the

findings of the study shall not be published without prior and written

permission of CECB.
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12. The work order to be issued shall be operative until the completion of the'

project and acceptance of the final report by CECB. i

13. The project shal! be imptemented as per the "Scope of Work" and "Terms and

Conditions" mentioned above. CECB will not provide any additional fund on

account of cost escalation or any other reasons during project

implementation.

14. Cost escalation, lf any, for the implementation of the project shal! be borne by

the selected agency.

15. CECB shall not bear any responsibility for the personnel/property engaged by

the selected agency for implementation of this project.

16. During the course of implementation of the project, the selected agency shall

provide information to the concerned Regional Officer of CECB regarding the

methodologies, techniques etc. being adopted for implementation of the

project.

17. The selected agency shall provide clarification on the queries raised by

CECB, if any.

18. The selected agency shall submit tax exemption certificate to CECB,

otherwise taxes as applicable shall be deducted at source.

19. ln case of any dispute or disagreement, arising between CECB and agency

under or in connection with this DOCUMENT, CECB and agency shall make

every effort to resolve such issues amicably by direct informal negotiations.

20. lf even after thirty (30) days from the commencement of such direct informal

negotiations, CECB and agency are unable to resolve amicably a dispute;

either Party may require that the dispute be referred for resolution to the

formal mechanism specified in clauses below.

(a) ln the case of a dispute or difference arising between CECB and

agency relating to any matter arising out of or connected with this

DOCUMENT, such dispute or difference shall be referred to the award

of Arbitrator as indicated in this DOUMENT. The award of the Arbitrator

shall be final and binding on the parties.

(b) The arbitration shall be conducted by an arbitral tribuna! of one (01)

arbitrator, jointly appointed by both the parties.

(c) The Arbitration and Conciliation Act, 1996, the rules made thereunder

and any statutory modification or re-enactments thereof, shall apply to

the arbitration proceedings.
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?
(d)

(e)

(f)

The venue of arbitration shall be Raipur, chhattisgarh, lndia.

No officer, director, shareholder, employee, representative or Relative

of any party may be nominated or appointed as an arbitrator.

The language of the arbitration proceedings and that of al! documents

and communications between the parties shall be in English.

4.0 Studv Deliverables

' Status of existing/baseline environmental quality retated to air, water, noise,

soil, solid wastes and biological in the study region.

' ldentification of impacts on environment and resources due to present and

proposed developmental activities in the region.

' Quantification of pollution loads for current as well as future growth

scenarios in the next 10 years.

' Determination of assimilative capacity of the region for various pollutants in

different environment media (e.g. air, surface water, groundwater, noise,

soil, biodiversity, etc.).

' Determination of source apportionments (especia!!y for air pollutants)

amongst various sources and delineation of regional management plans and

growth scenarios in terms of time and space to keep the impacts within the

assimilative capacity of the region.

. Suggest preferred developmenta! scenario.

The total number of Draft report copies will be S copies.

PROJEGT TlMELlNES..,Gosr. PAYMENT TEBMS and DELTVERAFLESi

5.0

6.0

Project Duration necessary period may be extended by mutualconsents15 months, if
in writing

Payment Terms

:25% of project cost - Advance with the work order
2nd lnstalment :25o/o upon mobilization of field monitoring team
3nd lnstalment : 25% of project cost - upon submission of the

utilization certificate and Draft report along with
power-point presentation

4th lnstallment : 25o/o of the project cost - Within one month of
submission of the final report and acceptance by
CECB.

1st lnstalment

Project Reports

Draft Repor[ 5 copies (Hard and Soft copies).
Final report: 5 copies (Hard and Soft copies).
The final data shall be submitted in excel data base in soft & hard
copy and should lend itself to be incorporated in a GIS Database, as
and when required.
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